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Title: Discussion on the motion for consideration of the Finance Bill, 2012 (Discussion not concluded).
MR. CHAIRMAN: Now, the House will take up item No.13. The hon. Finance Minister.

Now, the lobbies may be opened.

...(Interruptions)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, I beg to move:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2012-
2013, be taken into consideration."

Mr. Chairman, Sir, I presented the Budget for the year 2012-2013 on 16" March 2012. ...(Interruptions)
14.13 A" hrs (Shri Satpal Maharaj in the Chair)

I would request the hon. Members to just listen to me because it is the Finance Bill, and I am making some
important announcements -- even at the stage of consideration -- which the hon. Members wanted me to act on their
suggestions. I am going to do some of them. Therefore, please listen to me.

I presented the Budget for the year 2012-2013 on 16 of March 2012. Since then I have received a large number of
suggestions both from within the House and outside. Most of these pertain to tax proposals and range from seeking
modification of some proposals to reconsideration or review of certain others. Requests have also been received for
granting some fresh reliefs. I express my sincere gratitude to everyone for the interest they have shown in appraising my
Budget proposals. I appreciate the valuable suggestions they have made and understand the concerns they have
expressed.

While I propose to address some of these through amendments to the Bill, a number of concerns relating to indirect
taxes can be addressed through notifications. I shall now take up the significant amendments to the Budget proposals.

As regards Direct Taxes, I thank the Members of the Standing Committee for examining the Direct Taxes Code Bill
(DTC) and making valuable suggestions. Some of the proposals in the DTC such as removal of the cascading effect of the
Dividend Distribution Tax; allowing Venture Capital to invest in all sectors; introduction of Advance Pricing Agreements;
and raising the threshold limit for audit and presumptive taxation to Rs. 1 crore, which have been endorsed by the Standing
Committee, have already been included in the Finance Bill.

However, I could not consider all the recommendations of the Committee as the Report was received on 9th of March, after
most of the proposals of the Finance Bill, 2012, had been finalized. I would like to take the opportunity on a later occasion
to look into greater details on these aspects.

In addition, certain provisions relating to General Anti-Avoidance Rules (GAAR) have also been proposed in the Finance Bill,
2012. After examining the recommendations of the Standing Committee on GAAR provisions in the DTC Bill, 2010, I
propose to amend the GAAR provisions as follows:

(i) Remove the onus of proof entirely from the taxpayer to the Revenue Department before any action can be
initiated under GAAR.

(i)  Introduce an independent member in the GAAR approving panel to ensure objectivity and transparency. One
member of the panel now would be an officer of the level of Joint Secretary or above from the Ministry of Law.

(iii)  Provide that any taxpayer (resident or non-resident) can approach the Authority for Advance Ruling (AAR) for a
ruling as to whether an arrangement to be undertaken by is permissible or not under the GAAR provisions.

To provide greater clarity and certainty in the matters relating to GAAR, a Committee has been constituted under the
Chairmanship of the Director General of Income Tax (International Taxation) to give recommendations for formulating the
rules and guidelines for implementation of the GAAR provisions and to suggest safeguards so that these provisions are not



applied indiscriminately. The Committee has already held several rounds of discussion with various stakeholders including
the Foreign Institutional Investors. The Committee will submit its recommendations by 315t May, 2012.

To provide more time to both taxpayers and the tax administration to address all related issues, I propose to defer
the applicability of the GAAR provisions by one year. The GAAR provisions will now apply to income of Financial Year 2013-
14 and subsequent years.

Hon. Members are aware that a provision in the Finance Bill which seeks to retrospectively clarify the provisions of the
Income Tax Act relating to capital gains on sale of assets located in India through indirect transfers abroad, has been
intensely debated in the country and outside. I would like to confirm that clarificatory amendments do not override the
provisions of Double Taxation Avoidance Agreement (DTAA) which India has with 82 countries. It would impact those
cases where the transaction has been routed through low tax or no tax countries with whom India does not have a Double
Taxation Avoidance Agreement.

The retrospective clarificatory amendments which are now under consideration of Parliament will not be used to reopen any
cases where assessment orders have already been finalized. I have asked the Central Board of Direct Taxes to issue a
policy circular to clearly state this position after the passage of the Finance Bill.

Currently, long term capital gain arising from sale of unlisted securities in the case of Foreign Institutional Investors is
taxed at the rate of 10 per cent while other non-resident investors, including Private Equity Investors are taxed at the rate
of 20 per cent. In order to provide parity to such investors, I propose to reduce the rate in their case from 20 per cent to 10
per cent on the same lines as applicable to Foreign Institutional Investors.

To promote further depth of the capital markets through listing of companies, I propose to extend the benefit of tax
exemption on long term capital gains to the sale of unlisted securities in an initial public offer. For this purpose, I propose
to provide the levy of Securities Transaction Tax (STT) at the rate of 0.2 per cent on such sale of unlisted securities.

It has been proposed in the Finance Bill that any consideration received by a closely held company in excess of the fair
market value of its shares would be taxable. Considering the concerns raised by 'Angel' investors who invest in start-up
companies, I propose to provide an enabling provision in the Income Tax Act for exemption to a notified class of investors.

In order to augment long-term low cost funds from abroad for the infrastructure sector, Finance Bill proposes a lower
rate of withholding tax of five per cent for funding specific sectors through foreign borrowings. To further facilitate access
to such borrowings, I propose to extend the lower rate of withholding tax to all businesses. This lower rate of tax would
also be available for funds raised through long term infrastructure bonds in addition to borrowing under a loan agreement.

The Reserve Bank of India is formulating a scheme for subsidiarisation of Indian branches of foreign banks to ring fence
Indian capital and Indian operations from economic shocks external to the Indian economic scenario. To support this effort,
I propose to provide tax neutrality for such subsidiarisation.

The Finance Bill proposes that every transferee of immovable property (other than agricultural land), at the time of making
payment for transfer of the property, shall deduct tax at the rate of one per cent of such sum. I have received a number of
representations pointing out the additional compliance burden this measure would impose. I, therefore, propose to
withdraw this provision for levy of TDS on transfer of immovable property.

To curb the flow of unaccounted money in the bullion & jewellery trade, the Finance Bill proposes the collection of tax at
source (TCS) by the seller at the rate of one per cent of the sale amount from the buyer for all cash transactions exceeding
Rs. 2 lakh. Responding to the representations made by the jewellery industry that this would cause undue hardship, I
propose to raise the threshold limit for TCS on cash purchases of jewellery to Rs. 5 lakh from the present Rs. 2 lakh. The
threshold limit for TCS on cash purchase of bullion shall be retained at Rs 2 lakh. However, it is being clarified that bullion
will not include any coin or other article weighing 10 grams or less.

In respect of Customs and Central Excise, a related proposal that has attracted public attention is the imposition of Central
Excise duty on unbranded precious metal jewellery at the rate of one per cent.

Mr. Chairman, Sir, I would like to reiterate that the levy was well-intentioned and introduced not so much for raising
revenue as for rationalisation and movement towards GST. However, the outpouring of sentiment both within and outside
the House indicates that we are not ready for it. As such, the Government has decided to withdraw the levy on all precious

metal jewellery, branded or unbranded, with effect from 17t March, 2012.



The House would recall that certain amendments were proposed in the Customs and Central Excise Law in respect of the
classification of offences as cognizable and non-bailable. In response to concerns expressed by Members that the proposal
regarding grant of bail only after hearing the public prosecutor is too harsh, I propose to omit this provision entirely. In
addition, only serious offences under the customs law involving prohibited goods or duty evasion exceeding Rs. 50 lakh,
shall be cognizable. However, all these offences shall be bailable.

There are a few other proposals relating to rationalization and adjustment of central excise and custom duties which I will
place before the House while replying to the debate.

As hon. Members are aware, taxation of services has undergone a paradigm shift with the introduction of a Negative List.
This initiative has been widely welcomed.

The negative list has been drawn keeping in view the federal nature of the polity. Some of the States, through the
Empowered Committee of State Finance Ministers, have expressed their concerns. I have decided to address their concerns
by making changes in the definition of "service" which will exclude the activities specified in the Constitution as "deemed
sale of goods". The definition of "works contract" has also been enlarged to include movable properties.

Exemption for specified services relating to agriculture in the Negative List has also been extended to agricultural produce
enlarging the scope of the entry.

There are some other minor changes in the definitions based on the wide-spread feedbacks and suggestions that we have
received from the various stakeholders and are specified in the revised draft. Notifications to give effect to these changes
would be issued in due course and laid on the Table of the House.

With these words, Mr. Chairman, Sir, I commend the Finance Bill for consideration.

MR. CHAIRMAN: Motion moved:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2012-13,
be taken into consideration."
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its confidence. There is the biggest fall in confidence index. s sof &s g5 cic of spft f¥ors e, ag sme, S farT s St of aoic tor
fopann, Riifep ag forI9r gu $A dole | ®le sf$ar & @i Fol sl &I, o8l fad i} Sit ol &e en, ol sfsAr ¢S I IWRA Sl g8 Dal Al
fUesel ATel oI WR dickd gu b 312 Ieplt S9I B 3i62 U oIdl ool 3 8, $9I D W82 TPl W 3| AB ¢ DElow] el W\ 3| S AG 3 [ T et
Sft of @ar e 5 o1dl, s Asdscse doel sl siie $f¥=nm g3 @waen, Dear Indis, by-by foreign. gz it &t var 8, fort sidft Sft, smer off adt
Rrerfer 3 ol 3MUD! TARM o STCI9MET DI R BIeTd 8, o olPicl DI dI BIdl 3, S BleRIel YISA SSTA 3G AT il YT dd RicT el $A
391 &1 3 forIfer 3| 3AP a6 ARI ARG Siai ot P STt Ferdl &, 3P 3i62 CTarR B 91 forver suer 3 Every Department/Ministry
of the Government of India is sharing the same. &t siem 3 3@ citer arer &t 32 &) On top of it, there is complete paralysis in
decision making. %=1 ceIAr & Si¥ IRBR DI Il AR SR 3, VI oK 3 b IRPR dfecie? w2 act 38t &, 5 ol 3l 3 3| 3PR i Bs 8l
g dl A1p HifSTest, 3 MUD! Al ABAL & [ &9 Al 566 DIS HAard olal od &, I Sll gl sRauR 3iR gl demller forRan 3| S muD! A




Rars & &, 31 dgd usaciss = 3, Sl U 3oaiol B2 &2, Uit 3R arie @2 &) s cigel ol splkiiidRe Asmilel 3| 3 A6 597 8 14
e, 2012 w1, 3pft urfdpearer b 2recufer SRS AT6d st M€ &) Yenel Jicft Sit of IoIh JAFTeT 3 9ISt =0 oIy B2 Sloll ol 33 &, FG=T Bl
563 SUIIGI SiIel 3loN| gelol Al SRARI 3 UaI b deel Rl en? I it sploiifdre & A I forr 2at 3

I am quoting:

"Mint and melon soup, kababs, blueberry mousse graced the Prime Minister's lunch table in New Delhi on
April, 08."

ua &1 @ 3Ad a16 3t 2 15 the next sentence is, two lame ducks were also there.
Aroft b RN 2lot P Sl A 9Bt IS P BT Yerrel Ficf} Sft &I qetell SRRt Aed & A1l 3l 3 3 o5 Sl TRl A 3| TI-5b giad 3,

St 3| B sDIGIHTT DB 28T 8, TATA DA 5, 891 $A Al DI oldl ATeI cIfcbol el DI i AP A foIdcer dwen b 52t spldiifdee i PR
P8 U] ARl sud! 8 Al 3 sl P2 As Ad el b Sl solkiifde As fora &1 3 Fifs soleiifire s sf fora a1 3

3 3 SR fop ¢SS Us U3k of olfed 2AdsT B2 G, ded AR ol &, 3AD! 8ft 3y A Mfor, cifdpol 3AD Sl BacA 3, 3A FADR Dol
TS|

SIS of ®a f&ar smota SfbRic) smsuaew of seft seE war 5 concerns about governance and slow project approval by the
Government have weakened business sentiments. s sIEeaes B8 B8l 3| $A 391 3 TP Slol-All AP sPlelifdie vsdssk gu 3 3k
B Sllol Aol 3RIeIRd] & 92 SIKIRI, SToIdT T IRIR BUAT IBAI 3| 33} T 3 3oa10l PDal & clichol PR 3 AB! A DI Al EHIZ DRI D
f3re] oIRret 2 SesY, 3s@lat war &, no significant economic reforms were carried out since 2004. =1z gz sirart dsfidt & =n fust
st ordl 3, srelomedl 3| 3D d@ig A D 3 b siefeerazen 3 S @IS 3MT 8, 3ADI oIdisl 1B ST 5 % et aw we will be subject to
sub-seven per cent growth. 3 sicdt 31 zaca Btor arcft diemdt @t ) 33D @6 d waa 3 1 such squandering of our developmental
potential would profoundly weaken national security in both the medium and the long run and we live in a dangerous
neighbourhood fraught with real threats and serious uncertainties and cannot afford such self-inflicted weaknesses. st &
Sil Ba11e e SDloiifdD usdIssR & DIfID &3, d gforRmIR I waitciololel ¢ 38 & fib &1 oldl wal, 211 oldl Wal)| Ioll & fb ATeloflal Yarrel Jicft
oft & =18t oft 308 gz oemen ust; He does not need to offer any explanation because he spoke the truth.

3l ¥olc W Tl &l gl 3 clfcpol 3 seoll & Dgoll b S v IRPR 3R Bidl 3,

It fails on all fronts. It is not f5 a1 4 e Bar g¥, s B w awa g3 It fails across the board. s@ @ ordtsn mwrer smr 3,
Government statistics have become notoriously unreliable. far sict Sft of Tar=i war 2 o5 St A gAR St WisolA G 3fIe1 AT 3
3391 3 cleil of fewunft 6 2 sii war 3 i we have said that the Committee are seriously concerned at this flaw which projects
not only the Government but the entire country in a poor light. s wa 2 foo Storadt 3 3 ssRcricr sjer ¥ 6.8 uiie, waadt # am
33 f¥arsst @b 1.1 wedic w2 arnd &, from 6.8 per cent it has come down to 1.1 per cent within one month.

15.00 hrs

St ermdld & fiseri &, the figures of exports have been revised downwards by 8.8 billion dollars between April and October.
FAG, SA J9I B I FBurddic o1 o= 8l 38T 37 3PR cllsll ol BAIL 3lidbs] U2 &l fararT ol 3891, Al &9 Dl TS 391 WIsolA AT b a2
3 ool 3 A PIS Gama ar wra o8 & b IR ga forerer gu & Every Finance Bill and every Budget have to be situated in a
certain economic context. S e ©s s @I Bl 8, sentiment is going down and touching the rock bottom, 331 Jwerr sma
BISo1 e 9 3 A6 D YIaeIel D &, dl Slid2 3 b 3ADT I5d RA 3RR US|

oft Yachl zarv1 Riz (scmeEic): arl dw foreren &t 3 & &t amor sft 3
off srordd Risar: 3id 31 3 331 &2 3 a1 B%or,
JTTfel ABIGA: AAGA Sil, MU TRR DI AT DIfTT)

oft rerde Ricar: alel & qul ¥ 9IRIG &l DI WIsoiA el sl dolafdRIeT g3l 81, Ridoll &b a8 WIsoiRt el 8311 &) HSI Udl o1dl [ A IR
3 Reror clter o1 8131, Aol A Ut agd oot aTe Rb o @) 32t 1 orefion 3 Rb aimet R #ict off &t Aiwums 6t 8, Riort cilall @ el s
el 3 saen Se2 wgon b fam #id} Sft P Awel 9B sRkae SIS 8l AT seIsRikae SRSl 81, i seiar § b there was a clear choice.
qeflere carrt o=l e, wRiifs sediol ol et st Agat 3 yaga fbe & sl Sloll agd Ascayul el & v SRi¥ae Sa3isl dIs et & 3T gr
Sfiearct oizdicagerd sEisic 3| St BREIcRIgnIA HISHT SoISRI¥AT CaRiel 3 Stel DI iR SRI¥T SISl IS [Ja sridde SR A
St wom, A Aot Riet Irgor 3 & et it oft 3t bz war, ST Tofe SITvT 3 et off R st Riet el &bt wdrct bt DA 9 et Y o bt 3
foreT JiefIerI ol dAreld o Sl 9IRIG [ Jicf} Sft Dl off aarerer e fop ga1 Ui ol arel 3, Rl @ad gt sl 3 ot @2 @ off ik s arsd
& & Sicct A Sieal 3ol BUlE & &) 3 MRl AsdAa g b S set0l Rl &1, 33 A AP MUl dolc b Y[ Foll fore 9, safere smu sart
Rro1foll @l a6l 3 330 B2 A o18l D2 A, cifdbol A TP A MUD Aol IXToIl AT § b SId Gloll el ISl Dt b Aol I, dal Bt




Plol-2it smagedr off o6 it Al farerug dwe? SRizae Sarsl BIs B oI, fSRIwT oier " a1 " 3, PRI ol a5 96 Jaald 3, fSrImt
oI &3 {311 2 agerol O a2 3 A, Al gz em; " a1 " I Awe el b DI 3aeADdl ofdl oft spR uar s, d A s o1 smuor A
I SIS ofd! [l 3l St SRIvde Sal ®Is ¥ &I, 33 gug 3MUol WIsoiA feiel I oIl &= A6 Aget 3l urfefamdiedt Yfdreat &b solel ofdl ey 3
SASIR B 3ii2 SIAT 3ol TSIC VT 3 B3l b g3 FCTSeT dparct ot Riwifer fBret o1 3 3iiz &9 37 W2 AR b Siedt A Siedt 33 arvol 3irs
aft a1 3z wotc smur 3 8ft Ba1, Al MU Ud Bae IAA SAGT S 32 Bad 6 g3t TSe1 Bt b Brwifyer et o 3 iz & 371 w2 faar
DID Al I Aol Alel 3 Al 3ifel dIcl fde? JAorel 3 SRI¥ae Saiel DS [l Bl GHRI Agel i FISaT Dt bl Rwpifell © fdar oot & g
ey,

3 ord 3 o1dt, ciftpol s IAAN I ATe 33 I Bl DBa 8T & b B RN of ITII0T Pt 3t dga ufdgpe fop=n 3iie sl 3red-3red Joia fou 6
oiq £3di¢ weft; This Report has been widely welcomed by the taxpayers. dor fapft 3¢fs1 wict & ais 3 9IRS 6l Po forar Sien
o1&l G & fIFGIl $Ah AI¥ I eI SR fop Jgel 3y A3 8, JIR & 12 3 9ff Se ey Jeia aaol v 9121 Aol 8 fop e J=irdl ol T et
Sft & #rol forem; Aftbol &= AT b PR MU Gloll (W, SR¥dac R 3l selsRdde A= 3 wiseia f&iel @ you could have made it
only a holding operation. =& S8t & sfere saen & @2 a1 §) [ #id} Sft srivac SRRRI 3 saor swierd 3, smu Sierd & b frt ot
silfefbcporet forapreidl Al Aret 9 il feot 3 oft g D2 A &, uscll 3l Ar usell Sletrs A1 usell SIacaR A elB] B AD &, SId LS I DI
ADA ) SRIXAT fRIA 3 BIS [Sadd ordl 2 S 3 3ol 3Eisdic d 1962 ad aifter s dwad & ad dl 33 Bl 3 PIS [Sama aidf off) &
3! 31T ot Jira Gon fop ASar pardt B Rywifvell 3 Rioft et ard &, smu 3y uscdt aer, 2012 A & cieL D2 & 3k cmefdferdt arc
TeTIfSIST Ol SlE A1 €I9] 3| 34 SIeat A SIeat $A DID AGe! D Aol ¢l ADd 3|

#HBIG, DB UIted shac P cIfSRICIgnl Ml cId? 8&d [ddIG g31l| gdl Ad Siold & b RAR! 3 X4 aal 8l 28l 8| MU Asi #i cllol Dlcl DIe
3IIR 3¢ UBGIDR Sl 38 3| A2 URI AGIetRI Gelloleicf gRI R s u Bt il 8 siie @18 uq, 5 weadl, 2010 o1 3 s o i Sft B e=iet 3 S22
85l B Uc] 3A AHA D AD D Yelloldic]] sliSol gr3ol Dl AQEA &) $A U] 3 Ud DUl & F3R1 dusll b Ea crufeferdt o1 1 fopen sk &) &
S TIdl g I8 dAISTWIel &, SADI A clrefdferct ol 1y fip= oRI &) i $AP P A Rors 9 erer arear g I am quoting:

"I can assure you that Vodafone will have the full protection of the law and access to the legal system in
India."

We know they had the full protection of the law. They went to the Supreme Court. The judgement came in their favour. We
know that you went in for a review petition. The review petition was rejected by the Supreme Court. So, they had the full
protection of the law.

The Prime Minister further says:

"I also understand — this is critical — that there is no retrospective application of taxation and a recent Court
judgement has affirmed this position. There is no retrospective application of taxation."

This is what the Prime Minister of India is saying in his letter to the Prime Minister of the U.K. ura et ao srerofi=r gemomsidft
foreT Fidt 22 &) 3R S-Sl U Rl of Ul fib IIUfded eIfSIRIciorn] & aI¥ 3 3UDI TRl IR & dd ol ol fopft Jdra & Sk D2 el 5
uIfeRImic @ B siffer 2 b ICUfded SIfSRIcionT Ul B2 A6 3P & 3l &9 Jd B g8 3T 3| 323061 it Bl Bdl siwt ol 2 iz Sloft
oft ot anfaw; I do not know how the Prime Minister has said: "There is no retrospective application of taxation." How did he
make this statement? Was this draft prepared in the Finance Ministry? If the draft has been prepared in the Finance
Ministry, I am quite sure they would not have made a crucial mistake of this kind. 2010 wza3t &t =15 gt 3| smuar 302 frcts
fopam,

# b2 Sl 32 @3 281 g fov This Parliament is competent to pass legislation which will have retrospective effect and no court
and nobody can take away this authority of the Indian Parliament. But in the application of retrospectivity, we have to
exercise great sense of responsibility. That is our look out and I am not commenting on individual case. dsmler 3 smu sit aB
3, FAol 311eT 3aER A S 3 fop IS Aecidoc Bon, SR Jordhl Tolcd] 3Mu Aa w2 39| As dE-a8 Bl w1« su & 3| You deal with that
case in the most judicious and equitable manner. But the point I am making is whether it is transfer pricing, whether it is
capital gains, whether it is anything else, the Parliament has a right to legislate, and, as I said that right cannot be taken
away by anybody.

3ol 3R & 12 3 As Pal &b sf¥ticSoc DIct of Rapdls fopan & b $f3UcSoc lon aifde; A aidt Sft smuopt Sit fiRR ju e, fRR U 9t 3ot
el 6 There will be three Income-tax Commissioners. Sit ol eflsl spa Sat DGR P ollfed P HW, RRMAce P AdIel I HW
Sotdioc 3 591 3 cllell of Pact 3t IsId [ fp =16 Sl fiRR su B 3, 51 Pact 31 sy ISt HifSTe 3Tz 3 St Sa=t DlReRE 6l Sels U= 3
391 v i DR ot M 3z 3T a1 $3tcSoc dAvart oot 2R3 I noticed what you said while moving the Finance Bill &5 it



fiforect @1 vep Sarse At den o, smu df fifore<t @1 sase A aa M), because he belongs to the Government. I would
suggest that you keep two — one Chief Commissioner and two absolutely independent members of this Peer Group Review
panel who will not be from the Government. f3uréiisc @i ol Blon @ifd, sidoidioc @I 8ft ol Ao aifde; da srRizft @ SR Jom| 3@
P DIt of dgd dli2 b 3l? U I8 3rel IS &= foeT o} Sit of a=ir foperr b Sit Sopat Savt bt wesleugrel feifde &, 33 v oIRa R
BSIR 3 IGTD2 Gl oA B2 = AAfdemsi sl 2fiforr Ridtser it RwHor e, 33wm! acflar dics B2 &= Dadt of w=u Ieia &= 3| s
clielt of 31 fop SII-SI3 $pet Ca b I ol D2 3B 8, AA-TA 3R IcisA 3 IR Al 45 3, cifcvol f¥fic aga @t 3| /P a1g arer Faiq 3
IR 95 @c Sl 3, Afdpor f¥fie g6 St 2 iz siferr Fela St dir usdlec aren 3, 33 e T oft B Al 51| Aol SMUD! A SeAGT
Peiergel 33 3T 3 SHH ST} DI AT 3| ol Ad Al P &6l 3 I T Pt of AB Aol e, saARt f3ais oft b smu 531 uia ora 0
% o Small; cifdbor b2 &0l Dal &6 acll DYISST B & 3ii2 & clloll of Dal 3 b 3Mu diol e FURI dd weolFuglal feifdre a1 difsme; ot
IR 3ol fopenr 3, a1 gga Xqoft 2l sPR 3y 531 Taf @I S 3¢, cifdpel [ Al 3U oI &t 3B ... (aHet)

SHRI PRANAB MUKHERJEE: Are you determined to remove me from the Finance Ministry? ...(Interruptions)

off arerda Riear & cifdbol S-S PR 3T I RRY Bl A8 ol & SlU b diol TR A Clee Tosldulel, dlol aiRA A G3A eIRA dD G
U3oc 3I7 GA IR Iy dRI IR dd &Rk WR3ioc SiR &l eI 3 3BT diR1 wRioe Ag Paret oI IS &) & bl of Aiforr Ricisixt @ Sit Jsna
&= 3 fp Sl RwAdrier 8, as gdial 3R AMforr RIS @1 Foicar Hifsw fiforr Ridisiar &t var 65 3 aermz 60 o2 difsy 33 fiforr
fafesiar & ferg, sifer g5 ool & fore St 80 et & 397 e 2=t 2, 331 39 Mo B fere 32 urt wga AR Rypicert sme & fop 3@l et w2
75 al @2 difste Al gl-diel #dlol 3 a4 #ff qAIfTHIS B2 LAY

fib2 v aga ast Aart 3 3cer oA o1, Regarding Health Insurance, especially for senior citizens, you will agree that all of us
are in need of health care. 3cer =R & air 3 Afda o =6 Jsma & 2 & Life Insurance, Health Insurance, Education fees for
children anf& & fore smu yfer ad 50 aeIR 3wl 6t ge & 8, 334 g6l @2 1 ara Fuw o2 ifse It should be raised to rupees one lakh.
3R woperal b férw, considering higher education has become so expensive. 3ma sb 1w siert 31 50 aome W o1 B difsry,
33 ciell of wal 3 b RBiorr Riftsior, RSt T wlig @ &1iof 3 23 gu, Bise Tic, B sis W, d Scer soalida & e yfer af
3ot 31 20 3SR F0R a1 yraerel 2Rau; 4 el 1998 & a6 3 spft aw 961 ordf

foret sicft Sft 331 Aol of I8 #ft bar 2 16 S AP Aam] B SR CISA Bl bAct siiclifies aiar 3, 32 ag vdsiurel feifdie o1 Haren
s sifidaifeas difSte, on the basis of the rate of inflation. 32ft a2z as s SesH SER 31T & 3 A U & e 8 2B 3, 3Pl AT 3
e 20 3SR I 8l Si1e, 3 eIRa 25 &Sl 3l Sy dol 3Rl usc 3l al & fop a9t Bl 3 3iufrea @2 difstg) cifafdferdist ot greufeea
o2 St diufdferdisr 3 smuel S usdt A dAgeA B gw &, some concessions have been given to States, to individuals, to
industries. Please protect, grand father, those provisions so that they are protected for the period for which they were
valid. sprR zerot wal 5 531 &I, 3 & AT P e BIS ge & 3@ 2 3R uia e b sfiae 334 awr a Rem ar It will raise questions about
the credibility of India. smea Ser 61 fRraieiiRiar P Su? AdreT 3501 3Muel sl o i 3Muol oidl wal| Bare ygor, IMRavs, S 3l
P93tz 1 Hor DA9lel &= ey ol S1FaL Bl B ga1 R 3, fFaaraet ySor 3ik 3TRRavs @1 odl S6RM 3| ... (e )

FAHUfT ARG AloTof =T AT DY dicTol SIS,

~

off arerdd Rroar: Aol spfl v sraarz d 'Tale of Two Cities. ' oier A v dia dar f6 A IRIAUs & b 9182 o adl Al A ANenfim
aradt &t &) aemmufer Sfl, 3 Siroldd & qRiifcd MU STRRAUS A 3K &) d8l Js! il [ADRI g3l 8, Dal Dl 3cloll sl [ADRI JaRs U A olal
gan 3 &t o= oo anfaw; We should grandfather these provisions, protect the interest of those sectors and those States. 33
3IIU SAISE| &3 sl of 3MUeil Al Bt RUIE 3 v sga afgar Fsua far 8 foo aml A fSlcae @ Jfore e & sl it Ssicactt doas
s3cicIe 31 g SIS 3 A8 &l ADI & I IS IS ssi¥cedl daas oIél A6l ST &, ciidpol 3 AR A P f31el $SICRICA! dPaS &) PR 3T
5ol f3eil 3t sorpat SRt ot IS Be S 8 Al dal W 3MeElBrp iRt 3o sAfere Afifer B 33 Jsma o oft 3 MU fore fxpdts Beon o5 sma
531 ¥R o2 clifre; smu fafSon oot oft st a1 s1feresn, oidt A s oI oIRIST 8l Siesf .. . (RrareT)

FANTILT ABIGA: 311U oI 3[Uoi] AT Baol ST,

oft Arord Rieel: 3M 9 soSRI¥aT SaRISl IR 3 §| SoSRIACT CaRISl I dI2 31 dlol 91 3 Dal fop Sfiwact P il PRI WISIT &, TG B
il & URI BaIct b ATl 3 32 3 clisll I ot secarel At & b Sicdt A Sical AR BID &9 3A JAXBR DI dicT §)

Sfteerct 3 v wga Ascauvt ard oft, a6 oft e A Saa Bt siiz e widt Sft B w16 Ao, A6 = BT, AT Jorht WS I 2 & b e AeA
a2t I wdiiferer fbe w1z 3Mmu Jarzs U A Sherct o] o1dl o2 Add &) SAfCTe A g3l fob et AcA Sad I wdifetol B2 G I IXDR of Gl
URAC 3AD! TCK, AR A FCID2 3A 3l URic U2 drY| fib2 3ol sl Bl arcT b o6 $2@T Sl areT Slom, 3ADT B IULS Do) S S MDY
f33iseT viz FicA BIsolA Badt 3 woolfiel B2 3@ ), a9 &l Sxl b mup Furdiie sife e of 7,827 s wuw, under the head
'‘compensation for CST' smuol aird & 3id a@ garp2 3, dfdpel fem odl, A¥se o2 f&=m At the end of March, this money was
surrendered but you have not given it to the States. We have been receiving complaints from the State Governments
including the Empowered Committee of State Finance Ministers &5 @z ast srgambt gt 3, o/ & woic U= diet 2t o, Al ol IA AT
ofl 3 ar o b 2E SIUSANDT ICA B AT AA DL 3A TA DY AIST B B ToIIE PR 3T I DI § Sal, Al ST Jorapl $ff =T 2t
SIToeT, U2 A I3 el 218 aen 5 you would have created a positive atmosphere for GST. 3@ suds Hu= A PR fFdRI 36 SIY,



RA IRDPR D HU A Il DI fAARI 36 SIE 312 98 D& [P 3Muel Al arcI b=, cifdpel 3MUol AIGIRAehl B2 &, dl SId d &1 ALIol 3009,
I g D1 feb a1 530 ugl I o1dl §) safere b 3 MUY ;7 @I Dl Ysiiz Riwifyer wdn g b puRn 3y A8 Sil e @l G20 8, a8 Al DI
S G 3k sAD! 3 RBrb 36l hamd ShIf¥e & wise i & A $Ah! RidI of B3 il 3116l & f1e $3AD! S5 Sa9—Dl §|

FABIG, 514 A e Ficf} e A Aol oo & ot 9 T8 Isiersel fopen b 531 sl 3 TS B2 3 v difos] e Ug b 31 U= 39l 9@l f=l, 331 )R
g0l TeT {5, 331 w2 ¥ 2 &=, 3A w1 & womr, The Budget speech should deal with general principles of taxation. sm Stereet
ffRuc sifw SaRiorat 9 sosrivac dadier # Sfiwerd 2 & You don't have to say now, today, what the general principles of taxation
are. We know that. You yourself brought this path-breaking legislation. I am deliberately calling them, path-breaking,
because I feel that they have a tremendous impact and beneficial impact on the taxation system of India, both on the direct
as well as on indirect taxes. ciftbor aai uz oft smuol v aga cidt foree <&t b sAE Ter fwn, s a@T fRm, a1 a8 wecdd B, A
$GSRIZAT SaRIGl 8| 3 SID 3, 31 AdD! Il & b 3ol slics SIeR! B HUR I BARASSI SACT 301 cil| clfcpol S ol WISoiRA el DI 32 3mucht
wolc Ik I Saa o, Al 73 suR 331 b olics Sl & HW Al 3ol BdRISS S ol 3l diR giss RicaR SRt & W A 3ol R,
SEIYSS Jlcs SIR! W UaRIIsSI SYUCT ool &t 3R §iss RicaR SieR! W2 3 3ol off) & ad e1st i oidl SRl 3 Slell R A 30 oRll 3| 3 B
BIt 2t arT & UD€ I cIon araar g 5 v wAllieera siiw ufsctori 3 Association of Publishers have said that you have
introduced a service tax and excise on customs, on import of certain information technology items.

301D I8 Daoll 3 b a8 fAgalfesst da= Sit smuar oemen 2, on import of software and information products and services through e-
media. They feel that there is an educational content also. In fact, India has emerged as a major hub for this only on
account of the fact that they are good at IT and this was not taxed. sm smuer =15 Sit oon f&=m 3, @ & MU A6 fordger w2ar § oo
TIOISE, R Sil Ub9Ielel dococ S &, 3AD! U 33 I vatdaels b2 difse and it is not difficult, I am told, to find out as to what
is the educational content in this electronic software. =z a1 srm) wecs1 wae 3 St e 121 oft, 33! smuet ser = w16 a5 Foft B
a3 @eiifs o a8 wisale e gz How can you ever think of it? I do not know how it was drafted. ciftsor 331 wscioar faer 3
amuot Aaorer 121 3 @18 a1 foe 320! da e, if the Public Prosecutor is convinced that he is innocent. 33t Harer s 32t 29
2 SIoen Al b2 TRl SIaIddr 37 3l A8 el b -

"Where the Public Prosecutor opposes the application, the Magistrate is satisfied that there are reasonable
grounds for believing that he is not guilty of such an offence."

il fp Hren 3 o1 Je1 P IR W2 Bl SR A 3ol U I et A oidl off) a3 xqoft & fop smuet sl Ber & ciftpel v i fawRr 8
fORIP Tl 8 wIsoled el dQalre o ag =B 5 through this Finance Bill, you have indulged in a massive tax mobilization
effort. sorsrdae Sadiet 3 smuat @ar 45,000 o3ds wi=t 3 ¥l 2ol oif 38 &, 4000 oAs wiA s ddere § 2B &, overall, in excess of
Rs. 41,000 crore and if my memory is not failing me, then this is one of the highest resource mobilization through taxation
that one has seen in recent years. 18,660 @31 Sit 3 @8 3@ & b Afdr Saet A estorrel o] 3mwsn, &R Po g & who feels
that because you have shifted to the Negative List from the Positive List approach siiz 2y afdrer semt o s 3, o saEi your
receipt will be much in excess of Rs. 18,000 crore. @s Sit 391 &I SIoIdl U2 #1127 USel, $53¢t b HUR uSel, I Ad¥rcar uz uSsm, awiifds
aimol TaRtrsel st 9el o, 10 wlic 3 12 uic v ¢ @IS @2 <)y 891 3@ St 3 fp o=t 3 the capacity to pay is very limited siiz
3R A6 TRICT B Dol ARSI, T8 3ol 3t e DN sAfem aepradt o1 Hilerer f&n Siar 8 6 S wet A g8 A oidl 3, SRt
AR &3 D2 918, 96 Rl f&= oI & - s2afere s you collect tax without bothering the tax payer. smuwm! @6 gen aig wact o off =6
wal o & don't make him rigid. aifdper ag ot garm 3l v ARM SaRigeT Twe 33 goic 3 F3lT 3

# oo Broic oI IR B2 &b Aol B a2 3 waon asar &) Black money is not a tax issue. & St aR-aR 46 o6 28 8 &6 sad Saigme
wdisSoa Gofidic 3 A8 8, a8 &, gAY J9I I IO &l A YuA &, q AL DB ADd 8 b 1 A & 3, 2 a1 ol G 3=, gt 3l feroen ot
3 In our case, I am sure the Finance Minister will agree with me that it is a question of money laundering. It is a crime. It
is not merely evading or avoiding payment of tax. I was surprised and if I am wrong, please contradict me when you stand
up to reply to this debate.

St 3ol smuss urd iRl 3 That you have not shared with the most important agency in the Government, which is responsible
for money laundering, namely, the Enforcement Directorate. spR worplidioe SRiSacT Bl UG A6 AGl dl 8 ol dl a8 A
forsodd Uz ugder fop st weit diifoser gam ar o1dl, and my very strong recommendation will be, Mr. Finance Minister, that please
share the information that you have received from abroad with the Enforcement Directorate so that they can investigate
the cases from the point of view of money laundering. g2, smuel 3PR sofma 2ot ¥ YrRflarigre cifea fepar 2 d because after all
it is almost two years that this list of over 700 people of HSBC has been with them. %31 faseer a3t 2 Those names should
become public. 32wt gfiarger sPR 31 & Al 3 RRe @ St Hife, Fifds sweren BI¢ ¥ srr 3 Who are these people and what
interest does anyone have in keeping these names confidential? We have no interest. In our Party, we have all signed an
undertaking that we have no legal or illegal foreign account. cfisict sft ot 8, Scrcfisret dY Brs difore; smu fbarmt Qdae Bl arad 3
3 =it Qidac w2om araa 3?7 1 will be very happy if the Finance Minister were to tell us that they are going to share the
information with ED and that they are going to launch prosecutions and these names will become public in a limited period
of time.




ATufer FTElc, S ol Mol ard &t g3 bt off dl dal war e fop this country is facing an economic crisis. s/ 8 g3t ara 8 fop s/
&9 AEONS I adi DA & Al R IRPR D&l 8 I A IRDIR BHIGR 8| 891 S 3N JerT bl aIeT Dt & Al dad & fop [dust Redicr
3| 7o 3R P! 4G 3 3R GId Foldl 8 Al Dad 3 b gAl2 APl Gel PEAGR 3| SIai- Dal Sold HUR AR 3K &, DRICT Dl ATS ofdl al
I 3| ol il Aal IS 3| vwEAT DY B2 Piel 33 3R uraR ARifest I v e ST A SR 3 mumt DI s B YehiSHormer
SRifdrea 393 B2ell UsT b wIel Awens wofidic w3 Just imagine that matters have come to this pass that the Government of
India had to issue a Presidential Directive to its own coal company &5 qa1 vweie o1, Fiifes ds ATerol Bl T2 oIal o 3ii Dlet Bt
ACCTIS DI SeAGl IST SPICH $A S 31 AIST Bl ORI 3| A DRICH 81 3} Ml & 3ii2 Hol soal Slall 31l 3 S 3 P DA e-¢ D2 Plel ARBA P WS
DRI SicT 381 31 BA Slaecd DIERE 8 28 8 DR bl srid: sperR 8l 28l 8 Aftbol DRIc A d2al & forg ordl 8! 30 uzic
saifdc DURI st owa & because we are not supplying coal to our power plants. a=ii? o= st smud! DI velrs a1 Agdelt gal AD
281 3? 13 fusft ga1 & 5t Ad 231 8 b ordl DRI 6 A 71 BA? DI [JQush g1 3 it smud! s @1 8 b & f[eiisfles Iso A1 Tomsn?
arfl 3 3PS S a1 I b U5 gga Xoft Bt aa 2 fp ar fpeistie: yfer f&et 3 se@2 a1 A fepclefic: yferfear u= o swe &) 20 fpeiefics
yferfeer o1 QIfdT B2 a8 Jid} Sft, wdretemer Sft, 3 HAICRT B! BISDH2 AT 318 3foId YbI2 bl JARMT & 312 i EeATE &I Ul ug 2ar o,
if contracts are not being given, is it because the Opposition is opposing, the Allies are opposing? =il IR sl s 8l o
&? Why is not the Government able to take decision? The Government is all about governance and governance is a tough
act. s 313 cisil b o ofdl 3) 32t gt 3 asi IS gu HAot v ot war e & s waaa 3 & "When the going gets tough, the tough
gets going'. smu f2Faa 6| seR-3eR a1 SRaw) MUl e Bb aga-2ft disil Bt 3T g6 uSen cifdbol, 3PR 3 31T oIt a6 3 dl
5t 1z bt Rewufdrn amvsh i1 as Bt Rouvfl dar 2=t soacfSer ¢ v s, (Raear)

Jemmafer FBIGRI, 3 SMUPH ATRPT A Dol ABAT & 6 ISl Dl JIDBR BIAISIR 8l Abddl 3, U2 ST DA oldl 3| S DA oIdl F3l 3| ST A
el dfecie? R 8l IADd &, R 39 dfecie? W ol 3 frol cller 331 a1 ot 3B &, 3ol AD! I Dol AIEAI & b IS B o1, ad Sft ugm=
acl a1e fop arm 3 forrer g srfdeer & @z 3 Don't I believe in the future of India? I do strongly believe in the future of India. 3 smea
P sifdreer 3 fearT 2adr &) JIDR I A of W, DI ADR 3mestl, smestt, but the country will survive. A 8 et war gam 2 $3 ADR DI
PR IS IIPDR 5l & dl AS G9I Sicl SISl S Scoll AIDd 3| B2 ASIGA ¥, Aol 31, SilsIdreil 3 sdoft drpd & fp d I AR fufer St
smeay; But the future of India is bright. I want to tell all those all those foreigners who might be listening to this that the
India growth story is not over; India growth story will revive. India will become a powerful economic nation in the world.
There should be no doubt about that. There are temporary difficulties which we shall overcome. We shall overcome. s e
f&at st 1gat 9 war e, for God's sake, go. smst 3 oIdl ©s I &) EHDI AT BT & [P A6 IIPR Il 33 AAfdpor, TD-AIAS W SM 3
XIS Bl §, WRUIC U2 514 3 ST g, Wiol 31 SIdI 8, ¢ol 31 SIII g, Tllel A1 URI 3K 8, Pa & Sleal A ARp ey A8 Rafer dor ol 2ot
e b2 & el SS®2 AG DEoN. .. (RUMIMET) S 331 T8l U2 Bl Al BT MUl TX9M o1&l BIdT| ALt 3MBS MUl T ASe U2 Bb Bl cifdpor,
&1 a8 doasish o1dl Doy

& T5 3EJE B2 W § TP i Aot [ #df Sft o1 a6 3162 BT §) IRDR 3 PR DS vw & Al A & Al ... (xuame)
IUfel ABIGA: HATolof =T AGIA DI dicTol SISIT) 368 UGl NI JATH Dol ST,
ofiarcil FAuAT TRt Aordd Rioar Sff, fort sicf Sft b arie wd smu =l sl goarel! forem 38 &7

SHRI YASHWANT SINHA: So, Mr. Finance Minister, we wish you well personally. We wish you a very bright future. We wish
that you will continue to serve this country, in whatever capacity, for many years to come. But we do not wish well as far
as this Government is concerned. =R formastt 3 3 Sicdt A Siedt e anfde because now they cannot even put their act
together. safere Siect 31 gét @2 o1, Sor bt Afp frcel A8t 3 MUl fordcer w2l araar o

DR. K.S. RAO (ELURU): Thank you very much, Mr. Chairman, Sir. As usual, I heard Yashwant Sinha j/with very rapt
attention. Advani ji, hon. Finance Minister, in the present times of politics, no Finance Minister, however nice the Budget
presented by him, can ever think of getting kudos from the Opposition Parties. It is because, in the present times, they
always think that it is always their duty to criticize the Government however good the Budget is and however good the
policies and the programmes of the Government are. I am very happy that Shri Yashwant Sinha ji has not gone to the
extent of criticising blatantly except putting into a polished term.

I just want to say some of the things which he has mentioned. He was telling that this Finance Bill was a most
controversial and failed Bill. I am, as usually, convinced that the line of thinking of BJP, possibly most of the leaders, is
same as whatever they are thinking all the time.

Most of the items, on which he has concentrated, are like this. He made a beginning with jewellery. He made a
beginning, demanding the interests of the jewellers that the litter percentage that the Government has put should be
reduced. I will explain that. You are very generous in this regard but I have my own view point. Similarly, he dealt with
issues connected with corporate houses only, on the basis of the foreign exchange reserves, the GAR, the devaluation of



the rupee, the rating of the economy, the retrospective effect of the legislation and the increased Excise Duty that is
levying from 10 to 12 per cent. I will give my opinion on these matters.

Sir, there is a trade deficit of $ 120 billion every year. Now, as per the statistics there are an import of gold of $ 54
billion worth each year. That is around Rs. 2.7 lakh crore. The import of gold is not for any productive purpose in this
country, it is only because of the craze of people who are living in this country. We are importing gold worth $ 53 billion. If
the prices are to be like what it is and if the trends are in the same way continue, what would be the trade deficit? Whom
are we helping? I fully support the increase of tax on import of gold not with an intention of reducing it but with an intention
of reducing the investment on gold. The foreign exchange of about $ 53 billion is going into other countries. Rs. 2,70,000 is
not a small amount. By the by, it is said in the world that India is the only the country which has got the craze for gold. In
case, the duty is to be increased, then we can control the demand for the gold and make a saving, saving in foreign
exchange, which we can utilise for purchase of petrol, diesel or il, which is not available in this country.

Sir, 80 per cent of the petroleum products and hydrocarbons are being imported from outside the country because
they are not available in our country. We can subsidise them if it ought to be for the poor man. I explained in the
Consultative Committee of the Petroleum Ministry, I spoke in this House many times that whom are we subsidising? Who is
using the petrol for the car? Who can afford of having a car? I can understand if the Government subsidising for kerosene
which is being used by the poor man; I can understand if the Government subsidising the cooking gas for the poor man;
and not universally for everybody. If there are upper middle-class people, rich people, who can afford to pay any amount of
money, why should we subsidise for them? It cannot be a uniform policy. So, if you are going to increase the prices of
petrol, you are not affecting any poor man. The general impression is that 'if we increase the oil prices, the prices of all
other commodities would also go up. The Opposition will criticise us. So, we will not increase the oil prices.' I do not
understand the logic in it.

Mr. Minister, Sir, though you were generous in accepting the demands of some of the Opposition Members in regard to the
uproar raised by the jewellers and gold importers, I feel the Act, which you had done earlier was correct. In the interest of
the nation, you may reconsider it, if necessary, at least after some time, looking the trends of how much foreign exchange
is being misused for the import of the gold.

Hon. Yashwant Sinhaji was telling about most of the things pertaining to the corporates, rich people and industries except
shedding some tears on the farmers. I support that. But, parallely he was telling about the inflation in the food
commodities. When the price of the paddy during their tenure was increased from Rs. 513 to Rs. 1,080, Rs. 1,110, 1,200,
how can there be no increase in the food prices, now? How can you contain the prices of food products? If he has to
criticise that this price increase is because of the hoarding, black-marketing and that there must be strict measures,
merciless action and stringent legislation to control the hoarding and black-marketing, I will be with him. But he cannot
criticise increase of food price and then parallely support and shed crocodile tears on the farmers.

Why are the farmers committing suicide? They are committing suicide because their input costs have gone up substantially
and the price at which they can sell, is not proper and remunerative. A manufacturer can change the price of his products
every 15 days or every three months, but a farmer cannot. The pathetic condition is that when there is a surplus production
in this country, the farmers were not allowed to gain or take advantage of the high prices prevailing in the international
market. If the export of their produce was permitted, at least, the farmers could be benefited of their prices. But
unfortunately or fortunately, it was delayed. But I am happy that, at least now, the Government, particularly with the
initiative of the hon. Finance Minister, has permitted export of 30 million tonnes of food grains.. By this act of the
Government, our farmers, would benefit a little.

In this context, hon. Yashwant Sinhaji was telling that 17 lakh tonnes of food grains were rotting, and the same could have
been given to the poorer sections of the society free of cost. I am not against giving free of cost food grains to the poorer
sections of the society. But I would share the statistics, which is available with me. In the year 2003-04, the damaged food
grain was 1.35 lakh tonnes. It has now come down to 6,000 tonnes in 2010-11. During 2009-10, it was 7,000 tonnes.
During 2008-09, it was 20,000 tonnes. That means the number of damaged food grains has come down substantially.
Finally, it has come down to 3,000 tonnes in 2011-12. I do not support rotting of food grains. He was right in telling that
there is a shortage of godowns for storage of food grains.

But Sir, one must also take into account the practical situation prevailing in the villages. All of us are aware that the
farmers used to store the food grains with them for three months to six months waiting for a good price. Then, they would
sell it. But today, in the farm itself the farmers are selling all their paddy or food grains. Naturally, the quantum of storage
has increased substantially, not merely because of the production but also because of the trends of sale by the farmers as
also because of the policy of the Government.



The storage and off-take have gone up. In the year 2007-08, the wheat off-take was 119 lakh tonnes and it has gone up to
219.95 lakh tonnes today in 2011-12. That means the policy of the Government in increasing the capacity or increasing the
storage to see that at least food grains will not be in short supply in this country has paid result. With the Food Safety Bill
coming in, which is proposed by this Government, as you said that the storage capacity must be much more, that is the
reason why not only in the last Budget but even in this Budget also the hon. Finance Minister has given incentive for
anybody who constructs warehouses for food grains and sugar. The concessions are given more in regard to the farming
community and in regard to the villages.

The basic thing which I appreciate the hon. Finance Minister is that not only in this Budget, not only in this Bill, since quite
long time for a couple of years, he has been talking of inclusive growth. It may be criticism or it may be aberration. While I
appreciate transfer of funds from urban areas to the rural areas, from the industry to the farmer, from the rich to the poor
by sending more money to the villages, actually it is true that the purchasing capacity of the poor man has gone up in the
villages. In this background you yourself have said that with 60 per cent of the people living in the villages, if their income,
either by labour or hard work or through crops or food grains that is produced, were to go up, then the money in their
hands will go up. Then, who are the people that are affected? The people, who are in the urban areas, the people who are
industrialists, the rich people or upper middle-class or fixed income people, are going to be affected. We do not deny that.

But if we implement the Public Distribution System, PDS, effectively, a large number of people will be taken care of.
Both the BPL and APL families will be taken care of by the PDS. So, the net effect will be not more than 10-15 per cent of
the people in this country, who are either rich or whose consumption of food grain is nothing for them, will only be affected.
Then, should we not support the increase of food grains in the villages and should we not stop criticizing the increase of
prices of food articles? You suggest. Now, the hon. Finance has made provision even for cold chain and given incentives.
So, that way you come out with some more suggestions. To increase the income of the poor man in the village or the poor
man in the country or in the farming sector in the villages, you come out with some more suggestions where they must be
helped but not in this way that on one side supporting and showing pity to the farmers and on the other side criticizing
aggressively about the price increase in the food grains. I believe they do not go together. So, I request hon. Yashwant
Sinha Ji to think in this matter.

Coming to the other aspects which he has dwelt, he was telling about the excise duty. He was telling about the income tax.
Regarding income tax, we agree that I am also a party with you in the Standing Committee on Finance in asking the
Government to increase it to Rs.3 lakh. But then when the statistics show that the number of tax payers who have paid tax
in the scale of Rs.1.5 lakh to Rs.2 lakh was 83 per cent in 2002, three per cent of the total population, whereas today it is
52 per cent. It has come down. Then, the percentage of total tax collection in 2002 with Rs.1.5 lakh to Rs.2 lakh was 58
per cent but today it is three per cent. That means, the tax that is being collected from people earning Rs.1.5 to Rs.2 lakh
has come down from 58 per cent to three per cent. Similarly, the tax that has been collected from the taxpayers, whose
income is more than Rs.10 lakh, was six per cent in those days, and the number was one per cent. Today, the number has
gone to two per cent and the percentage of total tax collected has gone up to 22 per cent.

Similarly, the people, who are paying tax between an income of Rs.5 lakh to Rs.10 lakh, in 2002, were four per cent with 16
per cent total tax. But today, it is 71 per cent. Seventy one per cent tax is being collected today in 2011 from the tax
payers, whose income is between Rs.5 lakh and Rs.10 lakh. Obviously, we can see that most of the tax is coming only from
people who are in the bracket of Rs.5 lakh to Rs.10 lakh and above.

So, we must see the trends which are going in the country and based on that we can think of it. However, even if the hon.
Finance Minister were to increase its limit from Rs.2 lakh to Rs.3 lakh, the effect would not have been substantial. The
statistics given states that from people earning Rs. 2 lakh to Rs.5 lakh, the total percentage of tax that is being collected in
the year 2011 is five per cent and if it were to increase to three per cent, we will not be the loser and the Government will
not lose much. I request the hon. Finance Minister to think that if it is not going to affect his revenue in a substantial
manner, a large number of people can be benefited. Then, a psychological impression will go that small taxpayers are not
burdened in any manner.

Even then, my feeling always is that we should not be worried about the taxpayers. We must be worried about the non-
taxpayers. If three per cent of the taxpayer are to be there in this country, 97 per cent are non-taxpayers. That means, we
must think more about them; what kind of assessment we will give to 97 per cent of the people than discussing and
wasting time on three per cent taxpayers.

Then, I come to the range of taxes; increase of duties. The increase in Standard Excise Duty, as you said, is two per cent.
Is there excise duty on food grains? Is there excise duty on any food commodities like chilli, onion, etc., the common things



that are required for a common man? Excise duty is there only on the goods, which are used mainly by the middle, upper
middle and the richer people. Should we be worried about two per cent which is increased by the hon. Finance Minister? I
would have supported him, had he increased it even by four per cent. But, he has modestly increased it only by two per
cent and that too for getting the increased revenue and cover the deficit. By way of that he is getting about Rs.12,000
crore.

Similarly, he has increased the duty on cigarette. Is it a crime to increase the duty on cigarette? On one side, the entire
globe says that you must discourage cigarette smoking, you must discourage tobacco. If the duty were to be increased on
cigarette, we must appreciate it. You can ask to increase it more, but certainly not less. The same thing I said about gold.

Sir, next point is regarding the luxury car. If there were any duty to be increased on luxury car, can we have even one word
in opposition to it? Who is the person who is using the imported car? Even if you were to increase it to two fold or three
fold, I would have supported it. Many of the Members would have supported it. The mistake that he has committed is in
respect of crude petroleum. When 80 per cent of this is being imported, why do you want to subsidise that? If you do not
increase the price and the gulf remains, that will be met from the Budget. Whose money is that in the Budget? It is the
public money. Most of the consumption is being done by the richer section of the society. It is our duty to collect the tax to
cover the gap from the rich itself.

16.00 hrs

It should not be collected from the general people who constitute 90 per cent, or 70 per cent of the people living in the
villages. If he were to cover this loss on the crude petroleum by increasing the price, we should not be worried about it.
That way, most of the actions that have been taken by Shri Pranab Mukherjee were definitely on the right side. Most of the
comments that we see are only from the corporate people. Not a single poor man can criticise this.

In regard to service tax, I would submit that it is charged globally. I am not saying that everybody should be taxed for
rendering service, but if the service tax is charged of those people, who are earning substantial money, be it a doctor,
lawyer or businessman, for the services rendered by them, there is nothing wrong in it. Even if we look around the globe,
we will find that service tax is being levied.

Coming to the income tax, I would submit that it ranges from five per cent to 45 per cent in China while it is only 30 per
cent plus three per cent, which comes to 33 per cent, in India. When China is charging 45 per cent, the US is charging 50
per cent, the UK is charging 50 per cent and Sweden is charging 57 per cent, we are certainly not charging that much
income tax. So, there is nothing for us to criticise in this regard, even when he has increased the slab. On the contrary, we
are asking for reducing the income tax slabs. It is being asked only with a view to impress the public and claiming that we
have reduced the income tax, but where will the revenue come from? Where will you take money to meet social obligations
from? Hon. Finance Minister has increased allocation for expenditure on social activities and social services in the last
couple of years. I may tell you the percentage of how the allocation in the Budget has gone up in regard to agriculture,
education and social services. We must encourage that. We must support it. We cannot discourage any Finance Minister or
any Government, which is in power, on these points.

16.02 hrs (Shri Francisco Cosme Sardinha /in the Chair)

Sir, you dealt with direct taxes and indirect taxes. In regard to incentives, I am very happy that the hon. Finance Minister
has given incentive for power generation by decreasing the duty on basic things that are being imported. The key to the
development of economy of any nation is power. It is true that there is shortage of power everywhere and naturally, the
industry will also get affected. As he suggested that the hon. Finance Minister must support the corporate sector or
anybody else who wants to go outside the country to take up coalmines there, extract coal and then import the coal here
and generate power, we must be able to support him. Any amount of subsidy can be given to them in the interest of the
nation. Even there, no subsidy is required if the Tax Rules and other things are simple and encourage it. That would be
enough.

In regard to the subsidies on oil, hon. Finance Minister has done a saving of Rs. 24,905 crore. It means that the subsidy
that was given earlier of Rs. 68,481 crore has come down to Rs. 43,580 crore.

Similarly, about subsidy on fertilizers, I would humbly make a request to the hon. Finance Minister. He has reduced
subsidy from Rs. 67,199 crore to Rs. 60,974 crore affecting a saving of Rs. 6,225 crore. I may not like to come in his way,
but request him to increase the MSP for the farmer. The moment a farmer has to pay more for the fertilizers, he cannot be
in a position to afford it. So, either he should increase the MSP for food grains or subsidise the fertilizer. When it comes to
food security, it may be much more.



In regard to fiscal deficit, irrespective of whether he was the Finance Minister or somebody else, bringing of FRBM Act was
absolutely correct. When they went right up to three per cent at one time, coming to 5.9 per cent is certainly a burdensome
affair. But we criticise increase of revenue, and we ask for everything. Wherefrom will the revenue come? Any Finance
Minister who has used it or whether he sits in the Chair, there must be some revenue. Otherwise, they cannot do it. If the
revenue were to be raised from the rich; if the revenue were to be raised from production; if the legislation that we have
made were to motivate the industry or the individual to work more, then there is nothing wrong. In this context, my humble
request to the hon. Finance Minister is to please allocate more funds for skill development. Unless skill development is
there substantially in this country, no amount of your criticism or our discussions in the House will bring any solution in this
country. Kerala alone is earning $ 50 billion from the repatriation of money by their NRIs. $ 50 billion is earned from one
State alone. If this were to be the case and if skills of the people of this country were to be increased, then how many
hundreds of billion dollars we can get from other countries and how much reduction in the price of production can be
achieved by improving the skills of the people?

Today, if the prices of commodities like cement, steel, manufactured goods or even food grains were to go up because of
cost of production, how can it come down? It can come down by Research and Development where we can increase the
output per acre from 3 tonnes to 6 tonnes or where the output of all industrial workers is substantial compared to what it is
today, then we can really bring down the prices. Then only, we can compete with the global market.

Having accepted globalisation of the economy, no country is independent. Any change in one country will have an
impact on the other country however far they might be. So, we have to think in terms of making legislation or allocating
budget to things like skill development, education, healthcare, etc. The Government has done substantially in the last
couple of years in increasing the allocation to these sectors. But much more has to be done, particularly, in regard to skill
development. I would have been happier and I would have honestly congratulated if you were to provide at least Rs. 30,000
crore for skill development.

He has also controlled the expenditure, which the statistics also show. The expenditure by the Government of India in 2011
is 15.7 per cent of GDP; it has come down in 2011-2012 to 14.9 per cent; and he expects it to come to 14.8 per cent in
2012-2013. The expenditure can still be controlled, particularly, unproductive expenditure or something of the kind, which
has been paid to richer sections of the society or well-placed sections of the society. The Fifth Finance Commission, Sixth
Finance Commission and Seventh Finance Commission will always think in terms of increasing the salaries of the organised
sector. None of them is talking about the unorganised sector. A person who is working in an airlines and gets Rs. 2 lakh
salary per month makes a demand and says that : "Today, we are on strike." What a pity? A person drawing Rs. 2 lakh or
Rs. 3 lakh per month will go on strike, and a person who is getting Rs. 200 is subjected to the same thing for ever.

You were talking about GAAR. I also have a feeling that tax payers should not be harassed, but should the tax payers think
in terms of utilising all their brains only for avoiding tax? There can be some flaw or some weakness in the Act, which we
have made because no Act can be foolproof. We will understand where the lacuna is only over a period of time, and how
these fellows are taking advantage of this lacuna. As you said, the Supreme Court might have given a judgement in regard
to Videocon. You and I are the lawmakers. The judiciary is only interpreting, and it is the interpreter of our law. The day we
realise that the Supreme Court or the judiciary or any court were to interpret in a manner from what we thought or from
what we meant, then it is our duty to amend the law.

I appreciate your telling that this House is supreme. There is nothing wrong. It has got all the powers to bring
legislation with retrospective effect.

I support it. But if a taxpayer were to use the advice of his consultant to avoid paying tax running into lakhs of crores, then
what are the ethics there? When one gets so much benefit from a US $ 11.2 billion deal, if he uses the weakness in the law
for not paying ten per cent tax on capital gains and thus gains Rs. 11,000 crore, can you tolerate that? Is it not our duty to
bring in legislation, if necessary with retrospective effect? Is it ethical for him to do so? Just because there is a loophole or
that he has his address elsewhere, or he has got the sale of agreement from Cayman Islands or some other tax-free Island,
can anyone quote that as a reason and say that he does not have to pay the tax? Can we support this? Even if the Supreme
Court were to give a judgment in this regard, it is our duty to correct it. I am happy that the Government has corrected it.
We must also ensure in future that no company with a similar background takes advantage of it. That is the reason why we
have brought GAAR.

I am happy that you have raised this issue of the onus of proof lying on the Department and not on the taxpayer.
Otherwise, the taxpayer would have been put to a lot of harassment. As you said, I support the point, there must be some
independent members in the Committee. If it were to be only a Tax Commissioner or a Chief Commissioner, invariably, he



will always support the decision taken by his subordinate or his colleague. It means that there may not be much difference
in the decisions taken by them. Therefore, I certainly support your asking for an independent member in the panel. In that
way, I would request the hon. Finance Minister to think in these terms and see what can be done for avoiding the
harassment of the taxpayer in this regard. There is nothing wrong in bringing that clause of GAAR.

Sir, Securities Transaction Tax, you and I know that securities transactions worth hundreds and thousands of crores of
rupees are occurring every day. If the taxes were to be levied on securities transactions, it is not a wrong thing. When a
small amount of commodities like food grains go into the agricultural market, they are levying a cess on it. The Government
should think in terms of removing the cess on all the food commodities, but not necessarily on these securities
transactions. The hon. Finance Minister has done thing and there is nothing wrong in it. However, due to demands from
some quarters, he must have reduced it from 0.125 to 0.1. I am of the opinion that even if it were to remain at 0.125, there
is nothing wrong in it.

In parallel, I am happy that the discretionary power of most of the officers has been reduced to a very great extent. As far
as possible and as much as possible, the legislation made by us must be clear along with the rules and regulations. Should
the discretionary power be with the officer in between, he could as well play havoc, and we know what they are doing in
the society. I am happy that he has reduced the discretionary powers of the officers in this regard.

Coming to the issue of property transfers, particularly in regard to housing, if a person were to transfer, sell or purchase a
property, one per cent of the value has to be paid as tax. I am happy that the hon. Finance Minister has withdrawn that
provision. He also supports giving encouragement and incentive for anybody who comes out with a plan to construct
affordable housing, or housing for the economically weaker sections or in slum areas. That is certainly a welcome initiative
and I support the hon. Finance Minister in this matter.

I once again agree that in spite of the melt down in the whole of the globe, our economy is so strong that we could sustain
our growth. We are still maintaining the GDP growth rate, which was more than 8.4 per cent earlier, or eight per cent
earlier, and which was about 7.6 per cent or 7.1 per cent last year. It must be appreciated. Even if it were to be sustained
at that level, while his projections are more, we must be happy about it because of the prevailing circumstances in the
entire globe.

Sir, in regard to the fertilizer production, I am very happy that the hon. Minister has given investment link rate
deduction, more particularly on the research and development which is the major reason for many of the developed
countries to come to that level. Today, if USA were to be in that stage, it is because of R&D. They laid more emphasis on
R&D. Today, the hon. Finance Minister has given incentive of 200 per cent investment on R&D. Similarly, on skill
development, he has given the incentive of 150 per cent of the investment and on cold chains, warehouses, hospitals,
fertilizers, affordable housing, bee-keeping and container, on all these things, he has given the investment deduction which
is good. He has not given for jewellery. He has not given anything of that kind. These things are required.

For fertilizer:- potash or phosphate, there is shortage in this country. We are importing almost all the potash from
outside the country. So, if you want to encourage, then some of our corporate sectors has to go to some African countries.

Now, I am coming to growth in agriculture sector. In the year 2011-12, the growth was 2.5 per cent and in the year 2010, it
was 7 per cent. You may feel bad about it. But we must find a way how we have to encourage the farming community to
produce more and more. In this regard, I had a suggestion to the hon. Finance Minister and also to the Government. Many
of the countries are ready to give freely lakhs of acre of land if some of us take the responsibility. The corporate houses in
this country should go to the farming community in the villages; collect hundreds and thousands of farmers; take them to
those countries to produce food grains; and send items to our country. If it not possible, in case of an alternative, then oil
seeds because we are spending Rs. 40,000 crores on importing only palm oil. The major items which we require and for
which we do not have amenities in this country, we must encourage corporate sector or make a legislation or give all
support to those people who go to those countries and produce these things and without which we cannot achieve targets.

Sir, for Foreign Direct Investment, I remember that you were telling that most of our corporate houses are interested in
investing outside the country and not in our country. We all agree for that. And all of us think that our own people must
invest in India. But what is the motivation for any businessmen or for any corporate house. The corporate house wants to
earn more and more. When he thinks that he can get more profit outside the country by investing there, he would naturally
go there. And when the rate of return is less in this country, he would not be inclined to invest in this country. He wants to
get more return for his money. So, there is nothing wrong in this respect. But at the same time, we can create an
atmosphere where they will be more inclined to invest here. There is nothing wrong in that. So, it is not a trend if a
corporate sector go outside and invest. The rate of return which our businessmen expect is different from the rate of return



from what the Americans or the developed Europeans expect. They are not getting even one percent return. They are not
getting even two per cent on their investment. You have to give more interest to come and invest here. Is it a bad trend?
Do you take it as a bad indication? No, we should not at all take it as a bad trend. We can also encourage some of the FDI
to come freely and invest here but at the same time, pay the taxes what has to be paid in this country. Let them take away
any amount of money by producing here. In fact, I have been suggesting to many of the Parliamentarians from all the
European and developed countries to come here. While interacting, it is time for you to invest in this country. If you do not
have a unit of production in America or UK or Europe, you must have one unit in India and produce these goods only then,
you will have market for your product, otherwise nobody will purchase your product which is made in USA or in Europe.

That way we can encourage all these corporate houses and investors for bringing FDI from outside so that good
atmosphere is there in this country. If somebody has cheated earlier, should we not correct that? Does it affect the
credibility of our country? No. If a mistake committed earlier is corrected, is not a crime. It does not take away our
credibility. The only thing is, whatever is committed earlier, should not be backed. But if it is cheating or if it is a wrong
interpretation, it should be corrected. Today, in the legislation, there was a change with the retrospective effect. That was
only a clarification of the interpretation. What do we mean by it? It is not changing the law totally. It is only giving a
clarification. That way, we are not going to affect the credibility of this country by bringing retrospective legislation also
where misuse of Act is done by someone.

As I told you a little earlier about the investment, the expenditure on social services has gone up from 13.38 per cent in
2006-07 to 18.47 per cent in 2011-12. Is it not a good thing? It is a social service for the poor who are poor for generations.
It must be more. I have been demanding in this House since 1985 that no economic Ministry must be given budgetary
support. Why should the Railways be given the budgetary support? Why should the Civil Aviation Ministry be given the
budgetary support? Why should the Air India be given Rs.30,000 crore package? I really do not understand. If it is for social
services, I would support it or all of us would support it. If it is for education, I would support. On education in 2006-07, the
investment was 2.72 per cent of GDP. But today it is 3.11 per cent. The investment on health care is 1.25 per cent in 2006-
07. It is 1.35 per cent today and it has to be increased further. About employment, in 1999-2000, it was 64.6 million. In
2009-10, it was 100.7 million. Still, we have to make provision for employment. Why are we not able to make it? The
reason is this. Though we say that we have got the largest technological manpower in this country, though we say that we
are number one in the world in information technology, yet the reports clearly indicate that most of the people that we
have produced either in information technology or in other areas of education are not fit to the industry. So, we must
change the mode of education, the system of education. It must be linked to the industry. It must be linked to the needs of
the country. Only then, the person who is coming out of the institute whether he is a Tenth class or Twelfth class or B.A. or
M.A. or a Medical Graduate or Engineering Graduate, he must be useful to the industry and the society directly. Only then,
his worth would be there. If I say that I am an engineer but I do not have a basic knowledge of anything, then I would be of
no use to the country. I would be having my ego that I am a graduate in engineering, I am a post-graduate, I am a
doctorate and so on. So, we must emphasise on changing the system of education so that it becomes useful and effective.
No person who comes out of the educational institute should think that he is depending on either the society or the
Government or on his parents. The moment he comes out of the educational institution, he must be able to live on his own.
He has got the capacity to produce things. The society and the industry must be after him and he should not be after the
industry. That must be the type of education that we must have in this country. Let us work on that.

We have already dealt on the dividend direction tax. Dividend Deduction Tax, you have already dealt with. I am happy the
hon. Finance Minister has increased the outlay on agriculture from 15 per cent to 18 per cent. I am happy that the credit
has been increased from Rs.70,000 crore in 2003-04 to Rs.5,75,000 crore. But mere increase of credit alone will not serve
the problems of the people particularly of the farming community. That is the reason why the rate of interest to be charged
has to come down from seven per cent to four per cent. I wish that all of us must be one in urging the Government to make
the rate of interest zero per cent for the farming community or for the poorer sections of the society.

Interest is the one which is killing the poor farmer in the country. Interest is the one which is killing the poorer sections of
the people. If you charge a trader even 24 per cent rate of interest, he will simply pass the burden on to the consumer. But
the poor people cannot pass their interest burden on to anybody else. While the income on agriculture of an agriculturist is
not more than two per cent or sometimes even one per cent, should he be made to pay seven per cent rate of interest on
his loan? That is the reason why some of these private lenders are taking advantage.

If we can make available all the money that is required by the poorer sections of the society, or women's self-help groups,
or farming community, with no interest, that would be the beginning of the prosperity of this nation. That would be the
beginning of the prosperity of the rural people. I wish more and more allocations to be made for the agriculture while
appreciating the increase in the allocation to 18 per cent in this regard.



I have some suggestions. I have been discussing these in the Standing Committee on Finance also. While the income or the
wealth of the people is increasing in corporate houses and in trading, the wealth of the people living in the rural areas is
coming down regularly year after year. Most of the farmers are selling away their lands year after year. There is no way out
for them, while the wealth of the rich people is doubling, trebling and increasing manifold every year. What is wrong if we
are to think in terms of putting a windfall profit tax? If the share value were to go up from Rs.10 to Rs.1,000, what is the
type of profit the shareholder is making? Is it not his responsibility to share that profit with the 90 per cent of the people
who are living in poverty or 60 per cent of the people who are in a bad state? I, therefore, request the hon. House and my
colleagues to think in terms of suggesting to the Government to think in terms of levying a tax on windfall profit, not normal
profit. If normal profit accrues, it is okay. We do not want to kill a person's initiative. An industrialist, a manufacturer must
have a motivation to earn more and more. We agree. But by doing so, if the disparity between the poor and the rich were
to be widened, we cannot accept that.

So is the case with wealth tax. Very little money is being collected under this. About Rs.400 crore is being collected totally.
Even if the rates of wealth tax were to be doubled, there would be additional revenue of Rs.400 crore to the Government. If
I were to have a wealth of Rs.5,000 crore, do I not have a moral responsibility to share a part of that wealth, either by way
of tax or by way of charity, with the rest of the people in the country? One cannot eat away Rs.5000 crore or Rs.10,000
crore in one day. That is enough wealth for generations to enjoy. ...(Interruptions) 1 am of the opinion that there is nothing
wrong in taxing wealth. People may say that if wealth is there, motivation will be there; otherwise, nobody will work hard
to earn money. But if a person were to earn wealth beyond say Rs.100 crore or Rs.500 crore, whatever he earns beyond
that let him be a trustee for that and let him put it to some useful public purpose like for restoring an ailing industry, or
helping the society, or for doing something productive. Certainly, that money should not be allowed to be misused. The day
the country comes to know that a person is indulging in vulgar display of wealth, then the Government should enter and
take away the wealth.

As regards wealth tax, let him not give it in the form of a tax. If a person were to have wealth, let him share at least one
per cent or two per cent of that every year with the society, with the underprivileged people. By whatever name you call,
levying some tax or asking the rich man to share some tax on his property, is not something wrong. I would request the
House and my colleague hon. Members to think of some ways of doing this.

The estate duty is abolished. What is wrong in levying an estate duty? If, after my death, my property were to go to
somebody who is earning income on that property, without any of his efforts, what is the wrong, if the Government were to
take some part of it? Can we not think in terms of bringing back the estate duty which was there earlier?

There is every possibility for Shri Narayanasamy or for the hon. Finance Minister to think that being in the Ruling Party, I am
making some criticism here and there, but it is not criticism, but with a sincerity of mind, I am only suggesting some ways
whereby revenue can be increased, which can be used for the poorer sections of the society and which could really be used
for implementing 'inclusive growth'. 'Inclusive growth' is an excellent word and it should always be in our minds; no amount
of growth in this country could bring about 'inclusiveness' and it is of no use, if it is not shared by all the people of this
country.

For generations to come, the enmity between the rich and the poor will continue and aggravate, if the disparity were not to
be reduced. I cannot say that all the people should have the same wealth; I cannot say that everybody must have equal
wealth, but the disparities have got to be reduced to the extent possible, while encouraging production and giving
motivation to the people to produce more.

Hon. Finance Minister, Sir, I want to conclude by saying this — please think in terms of allocating more money for skill
development in this country. Out of the 1200 million people, even supposing 400 million people were to be in the 'working
age' and if their skills were to be increased, it should be done - a carpenter who is earning Rs.300, starts earning Rs. 600
after developing his skils, it is for the good of the nation's wealth; in that case, the total wealth from those people would
become Rs.6 lakh crore.

I know that you are collecting 10.6 per cent or 10 per cent of the total gross product as revenue. In this case, your revenue
will also go up and you can fulfill the FRBM targets also. You will also be reducing the deficits, automatically without
making any further effort. You can do this, if you increase the skills of the people. It will be very useful and more practical.
If we do that we would not be criticized by the Opposition, and we could always say that we are doing which you could not
do.

I congratulate the hon. Finance Minister for almost all the acts that he has done and my only humble request is that please
do something more.
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MR. CHAIRMAN: Please address the Chair.
...(Interruptions)

MR. CHAIRMAN: Nothing else will go on record except what Shailendraji is saying.
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MR. CHAIRMAN: Shri Arjun Roy, one more Member from your Party wants to speak. We have to give time to him also.
oft arslot 2rx: ot 3t Al 9res &t fdparr &) A1 smur Al 3t 9res ot oTdt g3 &, a1 ol aretr 8 A3 urct A oI i dictol arel o1& 8

Alotoltel dicfl Sft I ff wcIrel aradr g fob Sl Sfibs &, 3uel Sil Ysiiuferll @1 fdfdfcel =il & areet A ge ot §, S PRURC SaA 8, PRUlRC
Eaa1 9 amuol Ysfiuferil @ ge <l 3 aidl Sft, 331 orul¥e 2o 3 34 yfererd oRuUl¥e a3l celel DI 3Uel Yol e, ciftpel a8 gaa P AT
8ol UsdI & fob 32t a3l 3 amuel otp! e oft & <t 8 iz 10 yferora ge ciaz d 24 yferord 3aat U @ &) GBI W 3ol 3ilccolfed froft
Eaa1 O ared A 20 eI 3 3ifEs 3R Bl arel clloll Dl 31U BT Sof Sil 38 &, oIl Sil ABRRIA ol Sl 23 &, I6 3.70 TIRa DS IUA 3| 3
D AP AlAST D B2 38 §, G ARW DRUIC BI3AT DI MU aA Ree & 28 & 3l 537 Arel Sl 73 clloil I 31U fafdreol el 3 v ol St
33 3, DT AfS1 Ui IR BAS I A SAGT 3| Aol TR BAS BU SMUD! RS Soll 3 3R T Ui TR DS A SAGT 31U Jol Sl 3 3| 3
g fopaft fpror @t oidl &, =it a1sIG2 @, serdar actiol drel I ofdl 3¢l 3MU PRUlC B3I 3R I8 Yshuferll @I ge 3d &)

SIRIH ICTd TIGTol A U S9I 3 IRPR bl a5t yoid 33 i yar #ff gam b smip2 Feiq 3 smuor 1.80 e 3 S oa ad 6l 3R Dl i B2
fo=1m 391 JMU! SAP f1e eo=IdIG S 8, cifchol IR U 9T Dl 3ol fepeolt Iaferr &1, 4500 s FuA BT SR S9I & cllell P ol &,
Sil SIRIDR ¥cid 9 3MMUol FBIHST Dl AT AW, Aretoil el Sft, muol AfdA a1 DI 3ii va=msst Sat @t 10 yferora 3 12 yferera @2 &= s
A TeIt A 3ol AR SR P e A 18 BoIR BAS A RAIGT SAfeI¥D AT TRicTol BT Yraena! g ot gloll =il B AR A Mot 41
BSIR D3AS FUE AlGH o IR TRIcTol T YIaesl o2 &1, eifcpol 3ol JIRID2 Feid 3 Sl TG D, 3 AL, AR FSIR U Al PRAS FU 8t
clIoll ol oIret f3reT 3T,

g3t 3z 3 ero sl g b Gl el 3 Ui ©IRA 3IeIGoll Bl dicl RRD P GA YfI9ld a1 cldlell, Uid oA A G ¢l 3IIGoll Dol arct
@1 {1 gfererd Sa1 ciobT 3li2 & ¢lRA A HU2 3IRT Bl dicl Dl 3l 131 gfetera Sat &t =iazen &) 3 MU Slielaell dBd & b 2B A
28 BT 3IUDI ISICRT Yaerol 3 32 S &b RMazen & {9 31 R U FU 3IRI B0l dicll RIRE $A 9l 3 G Yfelord Sad Soll 32 Ub BAS
T AICTIoll 3RI B0l aIct SAfh D 1 YfeIord ot Soll 82 & MU fordcol 2ol dlaa 2 fb 3RIb2 T Sl IAd 8, 3A 3T 36! a3Isy) Sl
gsflufer efier 8, scllacirssione] P oI 3 G5-G4S llol $A S9I 3 3 Sl AlCTol HAS] FUT BAK 3, 3ol U2 ARID2 I A1 3liT I160I DT DI Divy,
..ot

Jremrafer Sft, smuel deT gom o aARY urdt b dT g 3, 3y A Ui frele siik SifSTe) s Sl a1 o1 f¥3aeme 3 # Sicct 3 et a1 e B2
go,

DY & &1 3 AfRI of aal Pl smuot 18 yferord Pt P weirel ASST DY TBRI 3, $AD fo1e 3 MUD] €ovdIc Joll ALEAT &) $A 9l 3 Py bt
o Reifer 3, s st fodt ordt 3) iy ot 21 arer SfiSidt 9 13 yferora aifdrept 8 65 yferera cisit ot forsfaar Sor 3 B w 3, ciftpar BRY Bt
Sl Sfter 3¢ 8, 3D STold2 IR BIeT b DY bt 3fter 3¢ Do el usel S yferord off 3iiz et a8 2.5 yferera 3| dsot @1 aide™ J6 3 b S9r
& 65 A 70 yferera cller fora w2 forsiz 3, Rrorhl as sishifdest 3, Srordb stetr 2ot 3 &t 39T BT dweevl 8 AT &, J9r Dl Adishiur fddrr at
ADAL &, cifcbol Aloloflel Jicfl Sit 3iucl DIV B &I i DIS $A 138 DI DA o8l v, BRIbT asts A ISl PN Gt dls Wl §

PICT ol UL 3ol I Uc], cliol b ard odl off; 2 adt & PR A a€t DI SPIs 3, Al a8 Iel &ol 3| f[Ager 3 & ordl, suar Sor 3 off &
Uatrol W2 3 A3l &l &8t 8| SAD U JIPR of DS ORI Usel oldl Ol 3| HAolol Fic} Sit, Mol BRUYE s a, 3curs, AT gD 3R
fafdroor el 3 RRIRI ol A aR oIRA A6 &9l ol 3l Bk DRAS FuE Bl ge ot §) T8 ge ol af 2010-11 # &t & Sl ge U PrRUle

BIS3ASI DI G I8 &, P B ARID2 DI Sil el & 3IR Sil 31U PRUIE BI3A Pl & & 3, RIdell e & &, 3R D Uy i P 312 36 A8 @I Sl

SPRTATR &, 3 Sl MU TRIUSIKR DA &, T8 D &) PR 33 TT DI 3T DI D2 Gl 8 Al PN &1 I 3l spRcaaR & 87 3 SR afy 3m
B3I ADA 3|

SdeR! & foTe 3l DB AR fopRl, SAD T8 B 3MMUD! €6 IAIG Sl 3, TIfcbol S 3MR LR DI SR 3 ATelotiRI e} Sft 3ma wad 8 b a1B
Sor 2a1 8ol ofdl &, B AL A1 | I JUDI YRIMIG Goll ATEAI §| clfcbol Sil MU Aoleol cie 3, gform P usfiuferll @1 Sl Gara &, PR IAD
ARIO! o1dl b 3, Al A AeTSIAT § b FOIfRAA U A YIAT DT DA 31U D2 2B 3| 3! Sl SAA I AT 3 A Sl B TR FUT 3(RT BAT 3,
30! 3 Gl BSIR AIS FUT Dl Be e 3, TIfcpol Sil GA IR A IAfLUD IR DA 3, 368 ASA BollR FUW A 3Aferd Dl ge 3 3| sAfere ushuferit
P 3R PR D fGorr S 3 3| 5 FAroToi ekt Sft 3 Baol araa & b AB Sor b6l BT Sor 3 3T 319 3 DI AR ugdlo! b fore 3z
A 391 Dl [ApRIa ool & e smudt st &2 ofifer 3, smumt Sl [k ydeer 3, ag fpaerusiter dlen aifdu iz syefior scirs & sl bt
JAgerIa B Il Bloll A1y, of b JoI & P Ysllulerll B 3[R 2ol AIfde) $odl oIeal B ATel 3ol =T dictol I DI &, MUD! dge-
g oG

SHRI BHARTRUHARI MAHTAB (CUTTACK): I would thank you, Mr. Chairman, for allowing me to participate in the Bill that
has been moved by the hon. Finance Minister Shri Pranab Mukherjee to give effect to the financial proposals of the Central
Government for the financial year 2012-13.

At the outset, I should congratulate the Leader of the House who is going to be elevated. Personally, I would deem it a
privilege and I look forward to the next Budget Session when he will be walking down the Central Hall to address the Joint
Session of the Parliament.



A study of India's fiscal policies since the 1950s shows that the country has actually come a long way in pruning tax rates
and generally moving towards more sensible Government spending. Until the 1970s, fiscal policy was devoted mainly to re-
distributing wealth from the private sector to the States and taxing the wealthy to give to the poor But when it was
realized that high taxes lead to high evasion, several reforms were made and the personal income tax has come down from
77 per cent to 30 per cent; corporate tax from 45-75 per cent to 35 per cent.

I would first come to certain specifics. Retrospective amendment in the Finance Bill is not restricted to the often repeated
Vodafone case where the Government hopes to realize around Rs.12,000 crore in capital gains tax despite the Supreme
Court ruling against the Government.

An analysis of this present Finance Bill shows that the hon. Finance Minister has actually proposed 25 and odd
explanations or amendments that will empower the revenue authorities to reopen cases beyond six years. Several of these
changes seek to overturn the earlier court judgments.

For instance, the Bill has added an explanation to Section 9 (1) (vi) to treat the income realized from sale of
computer software and granting of a licence as royalty that can be taxed. This explanation, according to the Bill, is with
effect from June 1, 1976. Significantly, the Delhi High Court had settled the issue in a case filed by the Income-Tax
Department against Ericsson. It held that software supplied as part of GSM system was not taxable as royalty. It had noted
that consideration paid merely for the right to use cannot be termed as royalty.

Another example - innocuously inserted as explanation for "removal of doubts" - pertains to bringing under the ambit of the
term "process" all income earned from providing transmission services by satellite, cable, optic fibre or any other
technology. This would impact many telecom companies that have imported network equipment. Here too, the Delhi High
Court had ruled in favour of one Asia Satellite Telecom that income from rendering data transmission service is not eligible
to tax as royalty. The new explanation will overturn the court ruling and will be retrospectively effective from June 1, 1976.

Retrospective amendments, I would again reiterate, have a long history. There were 8 such amendments in 2008; 5 in
2009; 4 in 2010 and 2 in 2011. The Government has quietly introduced a lethal amendment to the Customs Act in the

Finance Bill, 2012 wherein offences that attract punishment of three years imprisonment and above for offences as trivial
as duty evasion or mis-declaration of value of goods are non-bailable.

This amendment — Section 104A — to the Customs Act, states irrespective of the provision in the Code of Criminal
Procedure, a person accused of an offence punishable with imprisonment of three years or more, would not be granted bail
unless the Public Prosecutor has an opportunity to oppose the release. I have no quarrel with this. But the other line is
more damaging. Further, when the Public Prosecutor opposes the bail, the Magistrate can order release only after he is
convinced that the person is guilty. What does this signify? The provision says, when a person applies for bail, no Judge will
give him bail. Do you need such strong provisions for tariff or duty-related offences? Do you want such provisions to apply
even to terrorists? But now, you have introduced these provisions in custom offences

The idea of comprehensive Service Tax was to do away with the specific list of 120 services. But now there would be a
negative list. That is a welcome step. The new law regarding Service Tax has been written, I would say, in an unduly
complicated manner. The definition of “service' all over the world, is only in one sentence. Here, it has been made half a
page long and has included explanation that should not have been there.

Similarly, there is " declared service' under Section 66E, which is entirely unnecessary. This will just allow the Government
to arbitrarily put doubtful services under this heading. The charging Section 66B has also been defectively worded. I would
request the Finance Minister to consider this aspect.

This Finance Bill has proposed a major shift in the taxation of services. With the implementation of the socalled negative
list, only those services that are listed will be exempted while all other services will be subjected to tax. Let us not forget
that the Finance Act, 1994, introduced the concept of taxation of services. Initially, only three services were taxed and the

number has since swelled to 119. This levy under the Residuary Entry 97 of List I to the 7th Schedule of the Constitution is
expected to yield about Rs.95,000 during 2011-12. It is expected to rise by Rs.124,000 crore in 2012-13 on the back of the
proposed two per cent rate hike coupled with an expansion of the tax base consequent to the implementation of the
negative list.

I am given to understand that the entire issue of taxation of services through negative list was examined in detail by the
Empowered Committee of State Finance Ministers and the views of the Committee were communicated to the Union
Government. The Empowered Committee (EC) had endorsed the idea of taxation through a negative list. However, EC



impressed upon the Government to respect the /axman rekha drawn in the Constitution.

The three list appended to the 7th Schedule clearly demarcate the legislative space available to the Union and the States
and in terms of settled law, no level of Government is to trench upon the legislative territory exclusively earmarked for the
other level.

It is this constitutional propriety that lies at the heart of the issue. Accordingly, activities or objectives that have been

enumerated in the State List of the 7t Schedule should have formed part of the negative list, at least till the advent of GST,
whereby the States would be empowered to tax services but that has not been done.

Transportation of goods, renting of immovable property or construction of complexes, supply of food or drinks,
accommodation in hotels or guest houses, etc. are sought to be taxed as services under the residuary powers conferred
upon the Union by Entry 97 of List I. These activities should have been put in the Negative List in Schedule 66D. This would
not find judicial sanction. That is my apprehension.

Taxation of activities or objects enumerated in the State List is not merely a matter of the right of the States. It is as much,
if not more, a constitutional propriety and legality. If a particular activity or object happens to fall within the exclusive
domain of the State Legislature, then legislation by the Union on the same subject is not only tantamount to encroachment
into the territory reserved for the States, but it is also without constitutional sanction and runs the grave risk of failing to
meet judicial sanction. Such threat exists till the advent of GST. Therefore, there is a need to exclude the activities or
objects that have been assigned to the States vide List II.

Sir, I would like to draw the attention of the Finance Minister towards the General Anti-Avoidance Rules (GARR), as the
former Finance Minister Shri Yashwant Sinha was mentioning. I fully support the step which you have announced today
while piloting the Bill. But I have two other issues on this aspect.

One is, GAAR gives arbitrary powers to taxmen to challenge complex deals. However, such powers can be prone to
misuse. Lack of transparency also raises questions on the tax department's motive which would lead to uncertainty for
investors doing business in India.

The second issue is, he has amended the other provision that it is the taxmen who have to prove avoidance while
determining the GAAR and I support that. But the other aspect is that the tax payer cannot seek an advance ruling on
whether a transaction would be covered by GAAR. This must change. The discretionary power should also be looked into
and a proper guideline should be formulated.

I would reiterate here that windfall profits are being made by iron ore mining companies. This is known to everyone, not
only in India but globally. The prices of iron ore both in the domestic and international market have increased more than ten
fold in the last decade. Companies are making surplus profits. In an indirect way, the Union Government is already mopping
up the rents through imposition of 30 per cent export duty and differential rail freight on iron ore exports. Thus, in Odisha,
over Rs. 4,000 per tonne was, and is, being collected by the Union Government on iron fine exports with 63 per cent FE
content.

Despite this, the mine owners still find it profitable to export in spite of the high freight and custom duty. The State
Government gets a paltry sum of Rs. 200 per tonne as royalty on iron fines. Why is the Union Government not responding to
the letters of the Chief Minister of Odisha? Why are you continuing in a state of denial? Already, the Australian Parliament

has taken this path and on 19t March, 2012 has passed a Resolution for imposition of a mining tax on iron ore and coal.
The new tax is called as the Mineral Resource Rent Tax which would be applicable from 15t July, 2012.

Iron ore is a non-renewable resource. Odisha State is the owner of this resource and the wealth generated from this
resource should be used for the benefit of the community at large and not for enrichment of a few mining companies. So, I
would urge upon the Government to impose Mineral Resource Rent Tax on iron ore and charge it at 50 per cent of the
surplus rent on account of the super normal profits that are being made by mine owners. The funds so generated should
accrue to the State Government for investing in infrastructure and jobs and sharing the benefits with the community to give
them a lasting stake in the prosperity of areas affected by mining.

The Government wants to empower taxmen to reopen assessment for the past ten years instead of six years now. This is
ostensibly to bring back unaccounted money stashed in tax havens. It is not a bad idea as all banks, including banks in
Switzerland, are required to maintain information on their clients for ten years. But India's revised tax treaty with



Switzerland allows for exchange of information only for tax years starting from 2011. Past transgressors, hence, cannot be
brought to book under the treaty.

Less than three per cent of people file tax returns in our country and only a few thousand report a yearly income of
over Rs.10 lakh. Is it not absurd? The Government, I must request, devise intelligent ways to nab evaders instead of just
bestowing more powers on tax officers. We should rework tax treaties from a position of strength to secure information on
past transactions. The Government must widen the tax base, lower rates and make tax laws simple and transparent. Once
the goods and services tax is implemented and data bases of direct tax and indirect tax unified, things would become even
simpler.

Before I conclude, I want to quote what was said long back by Edmund Burke:

"To tax and to please, no more than to love and to be wise, is not given to men."

But today, when Finance Minister stood up to pilot the Finance Bill, he has not only tried to minimize the effect, but also
has tried to please the citizens of this country. He has love and he is also wise. He has proved Edmund Burke wrong.

SHRI PRANAB MUKHERJEE: I have proved Edmund Burke wrong!

SHRI S. SEMMALAI (SALEM): Thank you, Chairman, Sir, for giving me this opportunity to take part in the discussion on the
Finance Bill 2012.

After presenting this year's Budget, our hon. Finance Minister, while speaking before Press persons, said, I quote:

"2012 will bring happiness."

But both, Budget and the Finance Bill, do not bring any such happiness as expected by our hon. Finance Minister.

Sir, on reading the Finance Bill 2012, I found that it contains 29 amendments to Income Tax Act 1961 based on judicial
decisions. Some of the amendments are to overcome the judicial decisions and a few of them are to solve the conflict. In
Nani Palkiwala's words, if we say, "The Income Tax Act is a national disgrace because of the maddening instability". That is
why the Government has proposed to bring Goods and Services Tax and Direct Tax Code to replace the Income Tax Act.

Reform is necessary and essential, but the move should not hurt the State revenues and curtail the tax imposing powers of
the State. The Constitution has given the taxation powers to the States. We do not want to surrender this autonomy under
the guise of GST.

So I sincerely appeal to the Centre that it should take the view of the States before bringing these reforms. Already
the States' tax base is shrinking and the responsibilities are increasing. At this juncture, I would like to state that the
decision to stop Central Sales Tax compensation from 2011-12 is objectionable. The resultant action will be reduction of
Centre's share of revenue to the States. Our revered leader, hon. Chief Minister of Tamil Nadu has voiced her opposition to
this move. Centre's action in linking CST compensation with the additional revenue that States got on account of the
revision of VAT is arbitrary and untenable. There is no link between CST rate reduction and VAT rate enhancement. It was
never a part of the guidelines for CST compensation. Hence the Centre should have more liberal approach and it should
work out an acceptable formula of compensating the loss to the States to the extent required.

Sir, last year, tax base was widened by introducing levy of Alternative Minimum Tax in new Chapter XII-BA on the Limited
Liability Partnership. This year, the same provisions are proposed to be extended to all assesses other than companies. It is



because of the extension of AMT, individuals above a certain limit will get affected. Sub-Section (5) provides that credit
shall be allowable to be set off over and above the excess regular income in the AMT slab. It also will create problems and
hardships to the real assesses in deciding the genuineness of the credit.

Under Section 4(1) of the Fiscal Responsibility and Budget Management Act, 2003 the Government was supposed to

eliminate the revenue deficit by March 31, 2009. Now, through an amendment, it has been extended to 315t March, 2015.
As a result, the exemption sought in the Finance Bill, the Government will not have any control over the non-plan
expenditure. That is my fear. The Government has the choice of spending liberally without any restriction on the non-plan
expenditure.

Another important point is that some items of revenue expenditure are proposed to be reclassified as capital expenditure.
This is against the advice of the Finance Commission. So, it is a sad reflection of bad fiscal management. The Centre
preaches the States for fiscal prudence while it is not able to practise it.

The reduction of 0.25 per cent introduced in Securities Transaction Tax (STT) will result in the loss of revenue to the Centre
to the extent of Rs. 30,000 crore. However, an increase of 2 per cent in the Service Tax and Excise Duty will affect the
common man and soar up the Central revenue to an extent of Rs. 70,000 crore. But the hardship caused to the common
man due to the increase, is unbearable. Had the Government, instead of reducing the STT, increased it at least by 0.50 per
cent, it would have increased the resources by Rs. 70,000 crore. The Centre need not have touched the Service Tax rate
and relieved the common man without additional burden. Generally, the entire general population bears the burden of
indirect taxes. Only 3 per cent of the population bears the burden of direct taxes.

In conclusion, last but not least, one of the provisions of this Finance Bill states that tax assessment may be reopened for
16 years in case if any evasion is detected or suspected. This needs clarification from our hon. Minister. The rules require
that income tax records should be maintained by the tax-payer for a period of only six years. The Central Board of Direct
Taxes will come with the clarification in this regard.
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18.00 hrs

MR. CHAIRMAN: Hon. Members, now it is six o'clock. If the House agrees, the time for the discussion can be extended
further. It can be extended up to seven o'clock. After that we will take up 'Zero Hour'. Is that all right?

SEVERAL HON. MEMBERS: Yes.
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MR. CHAIRMAN: Please wind up, Madam.
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MR. CHAIRMAN: Please wind up. You have taken lot of time.

ofiretl 31e0] cUSer: dgd e QYRR SAD IMETdI 31 T8 AR USeA 3, cifpol 3MeT 3 Usell AR IS 3 WisoleA el uR diedl &, 9 3 I a8
D30l dAlsdl § b AT [pRIeaRIel 8l 3PR [pRIIe®RIe! loll 3 Al Rith sIbRIFAD dicTol 3 DI oldl BIol, & cllvll DI ADPRIHAD PRI DIl bl
SITAQADAT 3|

*SHRI P. LINGAM (TENKASI): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on the Finance Bill,
2012, moved in this august House by the hon. Finance Minister. Let me participate in this discussion on behalf of our party,
the Communist Party of India.

We went for choosing our own economic path when we formed the Government of our own ever after winning the
Independence. The initial thrust was on uplifting even the lowliest of the poor common man. In 1978, we went for a
Constitution Amendment thereby inscribing in our Constitution that ours is a democratic, socialist Republic. But we have
given a go by to it now. From 1991, we have deviated from that avowed path. The new economic policy that came into
vogue from 1991 in the form of liberalization, privatization and globalization has hit hard the poor making the poor poorer.

Our economic policy is how more tilted towards the corporate companies. Our taxation policy and the increase of base for
revenue mobilization has deviated from the earlier avowed policies of helping the poor and uplifting them thereby ensuring
economic growth and development. Our taxation policy, as it appears to be, is decided by our Finance Minister according to
the whims and fancies of the multi national companies and the corporate sector. What corporate sector decides becomes
our economic path today. This is what generally perceived.

For instance, GAAR is on the anvil, that is what we have been hearing for quite some time hoping that it would empower
our officials to deny tax benefits to corporates if it comes in the way of revenue mobilization for our Exchequer. Now, the
channels and media are coming out with news to the contrary. It appears it may be given a go by. The hon. Finance
Minister himself, in his introductory remarks,

while commencing this discussion said that the Government would consider bringing in GAAR after an year. I do not think
there is a definite period has been set. This year they have stated that it is postponed for an year. Next year also they may
say the same thing. Tax evaders must not be allowed to go scot-free and the revenue mobilization must be effective. Only
then we can strengthen our economy. Instead, yielding to corporates and tax evaders has become our current economic
policy.

Common man has been affected very severely with the fluctuating trends in our economy. According to the UN Human

Index Report, we occupy the 124t position. It is saddening to note that we rank far below than even many other countries
including Latin American countries. When this being the state of affairs, we must not yield to the demands of those who
resort to tax evasion or tax avoidance and our economy can not accommodate this. Hence, I urge upon the Government to
go in for anti-avoidance move.

Our black-marketeers, hoarders and black-moneyed men park their money in tax havens. Our Prime-Minister has
stated that our Double Taxation Avoidance Treaty may also give rise to black-money. It is evident that black money finds
its way-in and way- out through double taxation signatory countries like Mauritius. At this juncture, it is also stated that we
are about to enter into treaties with 84 countries. If Double Taxation Avoidance Treaty gives rise to black money, then we
must be very careful to overcome this menace. Hence, stringent measures must be taken to stem this rot.

In our country, agricultural lands are being converted into plots and become prime real estate properties. Real estate
owners are thriving at the cost of our traditional occupation, agriculture. In this year's Budget, it was announced that one
per cent tax will be levied on real estate transactions. It is heard that the Government is going back on this also at the cost
of revenue that can be mobilized. I do not know why the Finance Minister is said to be resorting to this move. The
opportunity to help conserve the agricultural land is being lost at the hands of the real estate people. I am afraid this may
only embolden people who handle black money.



Garments produced both in hand loom and power loom sector have been put to a heavy tax burden and the tax has
been increased from 10 to 12 per cent at a time when the export contribution of the textiles sector has dwindled from 15
per cent to 8 per cent. This is unrealistic move is forcing many such units to face closure rendering many poor weavers
jobless. Even the last year's hike to 10 per cent had its toll on the textiles industry, especially the garments export sector.
This year's move will further affect them leading them to further decline.

Loan waiver scheme was announced for the handloom sector, but no funds have been released as yet and it has not
benefited either the individual handloom weavers or the handloom cooperative societies. They are facing added miseries.

Our economic policy must try to address to the problems of the common man who are not able to fend for
themselves. Unto the last must be our concern. Our country has got the second largest human resource and potential and
our country is also having almost all natural resources, some of them abundantly, but still we have a big socio-economic
divide. We witness starvation deaths and people dying of hunger out of poverty.

In the name of new industrial policy, our traditional occupations, industries and businesses are heavily affected. Instead of
insulating our economy, we are making a passing reference that the impact of recession in the economy of the developing world
is affecting us. This must not happen and we should not allow that to happen. Our country's economy has got a different basis.
The economies of other countries are different. Most of them depend on export import trade, whereas our country has got a
strong economic base that is there strengthened by our traditional occupations and traditional approaches. Our natural resources
and our vast human resources are enough to add strength to our economy. So, we are different from other economies. Our
population must form the basis of our prosperity, growth and economic development. In this country, it is distressing to note
that starvation deaths occur even now. If we make the corporate sector to pay properly the taxes without resorting to evasive
methods and avoidance tactics, we can put an end to poverty and help the people to come up. Our social welfare measures have
to get the funds from our tax revenue and hence, we must attach importance to take action against tax evaders and overcome the
problem of tax avoidance through effective measures. Only then, we would be able to spend on the much required infrastructure
facilities that would augment our economic development. Urging upon the Union Government to bring about suitable
modifications to ensure total tax mobilization without giving scope for tax avoidance any further, let me conclude my speech,
opposing, on behalf of the Communist Party of India, the Finance Bill moved by the Finance Minister.
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MR. CHAIRMAN: The specific allegation being made by the hon. Member will not go on record.
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MR. CHAIRMAN: You have already taken 15 minutes. Your Leader also has to speak on this tomorrow.
...(Interruptions)

MR. CHAIRMAN: Next speaker is Shri Prasanta Kumar Majumdar.

3t. Jgder gre Bis & #18lGa, & 3ife[dl I Dam A Dl

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Every day we are being deprived to speak just because we belong to
a small Party.

MR.CHAIRMAN: He is just concluding.

3t FEder YRIG Ris: #dice, 3nfi-apft sbn it oI w@aol & fore, 3AD! AP Rl S e D3 AT SIcl-aeT DR 68, 3f6I96l el B2 18y
forwTIoic J1E 9dlG 3l 18| 33 ALRI DI Aol Sit 318 2| ST St BT Ulelt a6t Fol cIRIPD ofdl 3| dal ursy 3 Uil ¢ SR 38 W ¢ 381 3) R
siol Sit 3fi2 goll Sit, St BART 8= 3z AxPpiel I Yl 8, Sor-glorm & cllsT LRI M &, Sil IeIdIol el bl Slodtdfdr &, ifcbol oIl DI
urofl 38 U2 f¥cal cIRID ofdl 3

MR. CHAIRMAN: All rivers are like that.

3f. zgdor yrs Ris: fSecht 6t oft adt srera 3 et 3 oft wggon Sft 3, st uia fpetlafies cars 3

HABIGR, 3id 31 YIADICH P W2 I D&oll AL,

MR. CHAIRMAN: You have already raised it in the House.

3t. Jgder yars Ris: s18iga, 3id 3 YIADIcRT B S2 I DEoll AIEoN b SIIel DI ST YIADIerRT i 3 off Bifdrmia ga Sit Saae 3 gzaw Jem o1
SIRIISIol DI ) YDl DI APt 3 giig 2l 3l &) B2 Al IS ASA IRPR Pdel AR IeIdl & ) 31id P vl of Pal b AT o1t
UFADICRI dIf3) oilsdrel] Pl sirarst 318 16 9RMe 18l fparg aifdw; ... (ramst)

MR. CHAIRMAN: You have already raised this matter in 'Zero Hour'.

3. Jgder yare Bis: safere o oI Axpier, ®ai sifcisl weilort & B fazdr ©2 AR IXDR SIIT IS IRDR GIAD 3R YIADICRI DI
JAFPIcT UMY $colc I SIIol DI HUSR & Tiicbol Y Pl ARACICE o1&l &l ADdI &) FAMTE R IXDR 3R ASA IR Gloil YIdIcr bt
JAFPiey, Sliq-old 3 YIADIc Hicl As 3pil Sal-asl Ay & A forsiia e 8l o1 8 clftbel YIAdIcrRI P 18 SIPReDdl 81| Sl P cllel YD
Ugol i 316! Scol| Silal $iSIE I I8 fAERID Ut 3l

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected Chairman Sir, due to various reasons, the present
Finance Bill of 2012 has gained much importance. Due to the economic meltdown in the other parts of the world, Indian
economy has also been adversely affected. The fiscal condition of India is gradually collapsing. Under such circumstances
the Government of the day should strive to strengthen the national economy at any cost. Agriculture is the mainstay of
Indian economy but actually it has become an unprofitable venture. Though the MSP has been increased manifold, yet the
farmers are not getting that price as there is no official procurement centre set up by the Government. Price of fertilisers
has increased along with the input costs in agriculture. Price of diesel has also probably doubled. Though agricultural credit
facility has been extended but the small and marginal farmers are not getting the credits; only big, rich agriculturists are
being given the loans thereby forcing the marginal farmers to borrow from the market or from village money lenders at
steep interest rates. As a result, defaulters of loans are committing suicides in the country. Unless the agricultural sector
develops, the country cannot prosper. Thus I request Hon. Finance Minister that steps should be taken immediately to
boost agriculture. About 9 fertiliser factories have been closed down and now fertilisers are being imported. When prices of
commodities are less in the country, import is resorted to and when prices are high in the domestic market, export is done.



The BPL system has entirely collapsed, hoarding is rampant as a result of which prices of essential commodities are
shooting through the roof. You must be aware of the plight of the poor families in this country.

Small scale industries, agro-based industries and cottage industries are very important sectors. Here we find that the
Government is spending thousands of crores for the corporate sector and big enterprises while nothing is being spent for

the small and medium enterprises. There is huge relief for the former in taxes but absolutely no relief for the latter.
Approximately 80% of the total population is associated with the small scale sector and we should particularly keep this in
mind. The ceiling of Rs. 5 crore for small industries should be raised otherwise they will not be able to sustain themselves
in the face of stiff competition and will suffer losses. Thus the investment capacity should be increased. I would request
Hon. Finance Minister to declare in this august House that what steps has he taken to encourage the small scale, medium
scale and cottage industries and what facilities has been provided to help these grow further. The Indian economy, as I
said in the beginning mostly depends on agriculture and small scale enterprises. If these sectors are ignored, the economic
prosperity may never become a reality. Our population is huge. So we could have utilized the internal market for economic
development, just like China. But instead, the European recession is playing havoc with our economy. This is the result of
the policy of liberalization which India has adopted.

In the income tax, the relief is upto Rs.2 lakhs but as Dr.Raghuvansh Prasadji rightly mentioned, those who are paying the
tax, are deprived the most. They are earning less but paying more while those who earn more are paying less tax thus
enjoying profits. So the relief should be increased to 3 lakhs and the tax slabs should also be changed. Another point is that
small savings should be encouraged by raising the tax rebate.

You must be aware that prices of essential commodities are increasing exponentially; corruption has spread everywhere;
unemployment is on the rise. All these are raising doubts about the continuation of the system of parliamentary democracy.
We should realize this fact and act cautiously so that there is no breakdown of democratice institutions.

In the end I just want to say that as we represent smaller parties, we don't get enough time to speak on important issues
in the Parliament and are always interrupted and cut short. This should not happen as we should be given some more time
to express our views in this House. With these words I conclude my speech as I want to give other members also, an
opportunity to share their opinions on the floor of the House. .
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MR. CHAIRMAN: Now, we take up the 'Zero Hour'. Yogi Aditya Nath.



